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Member (A). 
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Addl.C.G.SC for the respondents. 
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resent: 	Hon'ble ,Justice 	Shri 	G. 
Sivara.jan, Vice-Chairman 

Heard Mr K.D. Chetri, learned 

counsel for the applicant. Mr A.K. 

Chaudhuri, learned counsel for tb.e 

respondents requests for time to file 

reply. Post on 16.3.2005. 91  

Vi ceC.h airman 

n km 

16.3.05 
	

Heard counsel or the' aijes. 	1 
rgumente COnC .uded • Judgment deliverd 

in open Court, kept. in eparat.eaheets. 
The application is disposed. of in terms 
of the order. 

IBBUS Copy  of the main order to the 
counsel for the parties urgently 

Vice-Chairman 
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CENTRAL ADMINISTRATiVE TRIEIJNA L: GUWAJ4ATI BENCH. 

Original Application No. 325 of 2004 and 
340 of 2004. 

Dateof Order: This the 15 th  Day of March, 2005. 

THE NON' BLE MR JUSTICE G.S1VAL4JAN, VICE CHAIRMAN 

O.A No. 32/2O04 

Dr. Ram ShankarRawat 
Slo S. Rawat 
Senior Medical Officer (CHS) 
40 Assam Rifles 
CIo-99A2.O. 

• By Advocates Mr. K.D. (letri, Mr. B. Das. 	
...Appiieant 

 

- Versus- 

Union oflndja, 
represented by the Secretary 
to the Govt. oflndia, 
Ministry of Health & Family 
Welfare Department 
New Delhi. 

The Secretary to the Govt. of India 
Ministry ofHorne Affairs, 
Govt. of India, New Dethi. 

The Director General of Assam Rifles 
Shillong. 

The Commandant 
40 Assam Rifles 
do —99 A.P.O. 

The Commandant 
24 Assam Rifles, 
C/o-99A2.O. 

Mr. AJ(. (laudhuri, Addi. C.G.S.C. 	
Respondents 

O.A. No. 40/2004 

Dr. Suman Biswas 
8/0 Late C. Biswas 
Sen jar Medical Officer (CHS) 
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I 	£ 	 I I 	I -  y.is..iizuui, ascneuute 01 u'arisrer 01 A-1 aocLors rrom ssain ines in oruer 

of their seniority in Assam Rifles has been prepaied in the light of the extant rules 

and circulars issued by the Ministry of Health and Family Welfare, This seniority 

list was prepared under roster ,  system and the applicants' case for transfer to the 

lacé of their choice can be considered only in the year 2005. 

3; 	I have heard Sri K. D. Chetri, learned counsel for the applicants and Sri A. 

K Choudhuri, learned Addi C G S C for the respondents The teamed standing 

counsel has placed before me a seniority list and submits that transfers under the 

ectant rules and circulars can be made strictly in accordance with the seniority list. 

and that the applicants' case will be considered during this year. In view of the fact 

thatas per seniority list of doctors they are entitled for transfer to a place of their 

choice as per circular issued by the Ministry of Health and Family Welfare, there 

cannot be any doubt that the transfer can be made only as per seniority list. The 

learned counsel for the applicants has no case to the contra However, the learned 

counsel for the applicants submits that the applicant in O.A.325/2004 is 

undergoing treatment for renal failure in the Christian Medical College at Vellore 

and the Medical Board which examined the applicant has also certified to that 

• effect.. The learned counsel submits that a special consideration is required in the 

case of this applicant for a choice station posting to enable him to put sue his 

treatment at Medical College, Vellore for the seitous ailment Learned kddl 

•C.GS.C :  did not raise any serious objection for giving consideration to the 

concerned applicant In the circumstances both these applications are disposed of 

witha direction to the concerned respondents to consider the case of the applicants 

strictly in accordance, with the seniority list prepared and circulated and give them 

transfer to their place of choice as provided in the Rules which even according to 

the respondents can be done in the year 2005. However, as already noted in the 
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GUWAHATI BENCH: GUWAHATI 

(An application under Section - 19 of the Administrative Tribunal Act, 1985 

Title of the Case 
	 O.A. No ........ 3. 2.O. ....... /2004 

Dr. Suman Biswas 
Applicant. 

-versus- 
Union of India & Ors. 

Iespondents. 

List of dates and synopsis of the case 

Date 	 Synopsis of particulars in the application 

11.01.1997 - Advertisement, Published on Employment News, for the post of 
Medical Officers under the Assam Rifles, Ministry of Health & 
Family Welfare, Department of Health, Central Health Service. 

...................ANNEXURE - (I) [Page No. - 18] 

10.06.1999 - Applicant joined at 30th,  Assam Rifle. 
............ . ... ANNEXURE - (ll)[Page No.- 19-221 

14.12.1983 - Government of India Ministry of Finance, Department of Expenditure 
issued Office Memorandum. In terms of the said O.M. the Central 
Government civilian employees who are saddled with All India 
Transfer liability are entitled to choice station posting after serving for 
fixed tenure in the N.E. Region. 

...................ANNEXURE- (ffl)[Page No. — 23 1 

22.07. 1998 -Government of India Ministry of Finance, Department of 
Expenditure issued Office Memorandum 

..................ANNEXURE- (1V)[Page No. — 25 1 

11.08.2001 - Applicant submitted representation to the competent authority for 
posting on Compassionate ground. 

................ANNEXURE- (V)[Pag3 No. - 271 

04.06.2002 —Applicant submitted representation, for consideration of the 
representation dated- 11.08.01. 

................ANNEXURE (VI)[Page No. - 28] 

19.09.2002 - Applicant submitted representation, for Choice of posting. 
................ANNEXURE- (VU) [Page No. — 29 1 

31.12.2002 - Applicant submitted representation, for choice of posting. 
................ANN]EXURE- (Vffl)[Page No. —34] 

05.03.2003 - Applicant submitted representation, for choice of posting. 
................ANNEXURE- ()[Page No —38 ] 
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29.07.2004 - Applicant submitted representation, for choice of posting. 
.................ANNEXURE- (X)[Page No. -43 1 

25.12.2003 - Medical report of the applicant' mother. 
................ANNEXUR] - (XI) [Page No.  

19.06.2004 - Medical report of the applicant' mother. 
................ANNIEXURE- (XII) [Page No.  

25.10.2004 - Medical Certificate of the applicant's mother. 
...............ANNEXURE- (Xffl) [Page No.  

29.09.2000 - Transfer order of some of the Medical Officer who were Junior to the 
applicant and joint subsequently in Assam Rifle. 

..............ANNEXURE- (XJV)[Page No. —50 J 

07.04.2003 - The representation submitted by the applicant was forwarded to the 
V competent authority by the Deputy Director (Medical) 

.................ANNEXURE- (XV[Page No. —51] 

12.07.2001 - Judgment / Order passed by the Central Administrative Tribunal, 
Guwahati Bench, Guwahati, in O.A. No.- 253 of 2001. 

..................ANNEXURE- (XV1)[Page No. —521 

0 1.05.2002 - Judgment / Order passed by the Central Administrative Tribunal, 
Guwahati Bench, Guwahati, in O.A. No- 341 of 2001 

................ANNEXURE- (XVII)[Page No. —54] 
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RELIEF (S) SOUGHT FOR 

The applicant humbly prays that Lordships be pleased to grant following 
• 	relief(s): 

That the Respondent No. - 1 be directed to issued order of transfer 

and posting in respect of the applicant either at C.G.H., Kolkata, 

R.O.H., Kolkata & Dept. of P & T, Kolkata in the light of the 

office Memorandum dated - 14/12 / 1983 issued by the Ministry 

of Finance, Department of Expenditure to the choice of posting of 

the applicant with immediate effect. 

Cost of the application. 

Any other relief! relief's to which the applicant is entitles to under 

the facts and circumstances of the case and as may be deemed fit 

and proper by the Hon'ble Tribunal. 
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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAIIATI 

(An application under Section - 19 of the Administrative Tribunal Act, 1985) 

Title of the Case 	 O.A. No.-... 	. I ........... /2004 

Dr. Suman Biswas 
.ipp1icant. 

-versus- 
Union of India & Ors. 

Respondents. 
INDEX 

Si. No. 	Particulars 	 Date 	Page 

/ 
1) Petition--------------------- --------------------- 116 

2) Verification ----------------------------------------- 17 

3) Annexure - (I) - Advertisement ------ ------ 17/01/97 ------ 18 

4) Annexure - (II) - Appointment Lette- ---------------------- 19 

5) Annexure - (III) - Office Memorandum ----- -14/12/8 -------- 23 

6) Annexure - (IV) - Office Memorandum ----- - 22/07/98 ------- 25 

7) Annexure - (V) -Representation dated---- - 1 / 08 / 01------ 27 

8) Annexure - (VI) - Representation dated-- --- 04 / 06 / 02----- 28 

9) Annexure - (VII) - Representation dated ----- 19 / 09 / 02----- 29 

10) Annexure - (VIII) - Representation dated ---- 31 / 12 / 02----- 34 

11) Annexure - (IX) - Representation dated ----- 05/03/03 -- 38 

12) Annexure - (X) - Representation dated ------ 29 07/ 04------ 43 

13) Annexure - (XI) - Medical Report ---------- 25/ 12 03------ 47 

14) Annexure - (XII) - Medical Report --------- 19/ 06/04 ------- 48 

15) Annexure - (XIII) - Medical Certificate-- --- 25 10 / 04------ 49 

16) Annexure - (XIV) - Transfer Orde- -------- 29 / 09 / 00----- 50 

17) Annexure - (XV) - Forwarding letter ------ 07/ 04/ 02------- 51 

18) Annexure - (XVI) -Judgment & Order-----12/07/01 ------- 52 

19) Annexure - (XVII) - Judgment & Order----- 01/05/02 ---- --- 54 

Date: 

Filed by - 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

(An application under Section - 19 of the Administrative Tribunal 
Act, 1985) 

BETWEEN 

Dr. Suman Biswas, age about -. .. .. years, 

Sb - Late C. Biswas. 

Senior Medical Officer (CHS). 

11th Assam Rifles, 

C/o —99 A.P.O. 

Applicant. 

- VERSUS- 

The Union of India, 

Represented by the Secretary 

To the Govt. of India, 

Ministry of Health & Family 

Welfare Department 

New Delhi. 

The Secretary to the Govt. of India, 

Ministiy of Home Affairs, 

Government of India New Delhi. 

The Director General of Assarn Rifles, 

Ministry of Home Affairs, 

Assam Rifles, 

Shillong, 
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4. The Deputy Director (Adrnn.), 

Assam Rifles, 

Shillong. 

Respondents. 

DETAILS OF APPLICATION 

PARTICULARS OF ORDER(S) AGAINST WHICH THE 

APPLICATION IS MADE: - 

This application is made praying for direction upon the 

Respondents for posting of the applicant in any of his choice station 

namely:- CGHS, Kolkata, ROH, Kolkata & Dept. of P & T, Kolkata in 

terms of Office Memoranda No. - 20014 / 3 / 83 - B. 10 dated - 14/12! 

83 issued by the Government of India, Ministry of Finance, New Delhi 

and also in terms of the O.M. dated - 01! 12 / 88 and 22 / 07 / 88. 

JURISDICTION OF THE TRIBUNAL: - 

The applicant declares that the subject matter of the instant 

application is well with in the Jurisdiction of this Tribunal. 

LIMITATION: - 

The applicant further declares that the application is within 

the period of Limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 

FACTS OF THE CASE :- 

4.1 That the applicant is a citizen of India and as such he is entitle to 

all the right and the privileges guaranteed under the Article - 14 / 

18 / 19 / 2 1 of the Constitution of India. 

4.2 That the applicant has by way of this application made a 

grievances against the action on the part of the Respondent in not 

considering his representation for transfer to his choice station on 
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completion of his tenure in North Eastern Region. That as per the 

advisement dated - 17 / 01 / 1997 of U.P.S.C. published on 

Employment News invite application under Ref. No. Fl I 334 I 

95.R-I for post of Forty-four Medical Officer under the Assarn 

Rifles, Ministry of Health & Family Welfare, Department of 

Health, Central Health Service, through U.P.S.C. your applicant 

has applied for the post of Medical Officer and has qualified for 

the post of Medical Officer under Central Health Service. That the 

applicant had joined in Assam Rifles on dated- 10 I 06 I 1999 as 

per appointment Letter dated - 27 / 05 / 1998 attached with 30th 

Assam Rifle from 10 I 06 / 1999 till 25 I 02 I 2001 and 

subsequently the applicant had to move to 32'' Assam Rifle on 

dated - 26 I 02 I 2001 to 29 / 04 I 04 and to 11th  Assam Rifle on 

dated - 30 / 04 / 04 till date and on dated - 21 / 06 / 04 vide order 

No.- A.32012 / 4 I 03-CHS.II the applicant was promoted to the 

post of Senior Medical Officer. That the applicant who is the only 

son and have lost his father in the year 1984 and only earning 

member of the family to look after his age old mother suffering 

from congenital Heart Disease and has also suffered from 

Subacute intestinal obstruction in the recent past due to which the 

applicant has for convenient posting within the Assam Rifle has 

submitted representation on dated - 11/ 08 / 2001 and 04 1 06 / JI 

2002 respectively to the authority concern but the same was not 

considered. 	He is entitled to transfer out of this region and be 

posted at his choice place of posting. As such having failed to 

wake any response from the Respondents the applicant has by way 

of this application come before this Hon'ble Tribunal seeking 

redressal of his grievances. 

Photo copy of the Advertisement dated - 

17/01/97 	and 	the 	appointment 	letter 	are 

annexed 	herewith 	and 	marked 	with 

ANNEXURE - (fl & (lb IPae No.- 

IR to Z 
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4.3 That the applicant states that the Government of India, Ministry of 

Finance Department of Expenditure has granted certain 

improvement and facilities to the Central Government Civilian 

I 

	

	Employees who are posted at North Eastern Region vide Office 

Memorandum No. - 20014 I 3 I 83 - E . IV Dated - 14 / 12 / 1983 

I 	issued by the Government of India, Ministiy of Finance, 

Department of Expenditure. In terms of the aforesaid office 

Memorandum the Central Government Civilian Employees who 

are saddled with All India Transfer Liability are entitle to choice 

station posting in the North Eastern Region. In accordance with 

the office Memorandum dated - 14 / 12 I 1983 issued by the 

Ministry of Finance the Central Government Civilian Employees 

who has rendered more than 10 (ten) years service is entitled to 

choice station posting on completion of 2 (two) years of fixed 

tenure in the North Eastern Region and those Central Government 

employees whose length of service is less then 10 (ten) years are 

entitle to choice station posting on completion of 3 (three) years in 
North 	Eastern 	Region. 	The 	present 	applicant 	has 	already 

completed 6 (six) years approx. of tenure in North Eastern Region. 

Under the Director General of Assam Rifles Ministry of Home 

Affairs, therefore the applicant is entitled to be posted at his 

choice station posting on completion of his tenure service in the 

North Eastern 	Region. 	The relevant portion of the 	Office 

Memorandum dated - 14 / 12 /1983 issued by the Ministry of 

Finance, Department of Expenditure is reproduce below. 

"Subject 	Allowances and facilities for Civilian Employees 

of the Central Government serving in the States and Union 

Territories of North Eastern Region improvements thereof." 

The need foe attracting and retaining the services of 

competent officers for service in the North Eastern Region 

comprising the States of Assam, Meghalaya, Manipur, Nagaland, 

Tripura and the Union Territories of the Arunachal Pradesh and 

Mizoram has been engaging the attention of the Government for 
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some time. The Government had appointed a Committee under the 

Chairmanship of Secretary, Department of Personal and 

Administrative Reforms, to review the exiting allowances and 

facilities to the various categories of Civilian Central Government 

Employees serving in this region and to suggest suitable 

improvements the recommendations of the Committee have been 

carefully considered by the Government and the President is now 

pleased to decide as follows. 

(i) TENURE OF POSTING / DEPUTATION :- 

There will be a fixed tenure of posting of 3 years at a time for 

officers with service of 10 years or less and of 2 years at a time for 

officers with more than 10 years of service. Periods of leave, 

training etc in excess of 15 days per will be excituded in counting 

the tenure period of 2 / 3 years. Officers, on completion of the 

fixed tenure of service mentioned above, may be considered for 

posting to a station of their choice as far as possible. The tenure of 

deputation of the Central Government employees to the States / 

Union Territories of the North Eastern Region will generally be 

for 3 (three) years which can be extended in exceptional cases in 

exigencies of Public service as well as when the employees 

concerned 	is 	prepared 	to 	stay 	long 	time. 	The 	admissible V) 

deputation allowance will also continue to be paid during the 

period of deputation so extended. 

Therefore, in terms of the office Memorandum issued by 

the Government of India the applicant is entitled to be repatriated 

on completion of his fixed tenure. The office Memorandum was 

issued with the object to attract and retain the Central Government 

Civilian Officers having All India Transfer liability for rendering 

service in the North Eastern Region. Therefore, this special 

incentive is granted by the Government for the Central 

Govenunent Employees who have completed their fixed tenure 

posting is entitled to get the fruits of the office Memorandum 
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issued by the Government of India had also issued a revised Order 

in the recent past in this regard vide office Memorandum date - 22 

1 07 I 98 on the same terms and conditions as laid down in the 

O.M. dated - 14 / 12 / 1983 issued by the Ministry of Finance 

Department of expenditure New Delhi. 

Photo copy of the O.M. dated-14.12.1983 

(extract) and copy of the O.M. dated-

22.07.1998 (extract) are annexed herewith and 

marked with ANNEXURE - (III) & (IV 

[Page No.- 2 2) 2 '_1. 

4.4 That the applicant has on dated - 11 I 08 I 2001 and 04 / 05 / 2002 

has submitted representation through proper channel for posting, 

on compassionate ground for posting to such unit of Assam Rifle 

which is preferably close to specialty hospital namely AC & A 

range - Jorhat, 31 AR-Lokhra, DGAR-Shillong, 1 CC-Laikore, 

AR Hospital-Happy valley, 2MGAR-Silchar so that he can keep 

his age old mother with him suffering from congenital Heart ( 

Disease and has also suffered from Subacuteintestinal obstruction 

in the recent past. But the Respondent Authority did not consider 

the representation. That the applicant has again on completion of 

the tenure fixed as per the above noted Office Memorandum made 

* a formal request for his transfer vide his representation dated —311 

12 / 2002, 05 I 03 I 2003 & 29 / 07 / 2004 on compassionate 

ground, inter- alia stated that he is need of said transfer as his age 

old mother suffering from congenital Heart Disease and has also 

suffered from Subacute intestinal obstruction and the applicant is 

the only son to look after his age old widow mother. The said 

application was sent to the Secretary to the Govermnent of India, 

Ministry of Health & Family welfare and which was forwarded to 

the Ministry of Health & Family welfare vide HQ DGAR, Silliong 

Hr. No. - I. 14015 / Pers. - BS /99 / M - I dated - 0-7 /04 12003 

by the Respondent No. - 3 under recommendation of Respondent 



No. - 4. Be it to be mention here that vide representation dated - 

31/ 12 / 2002 )  05 / 03 / 2003 & 29 / 07 / 2004 the applicant had 

specified his choice station - 

(1) 	C.G.H.S. Kolkata, 

R.O.H. Kolkata, 

Dept. of P & T, Kolkata 

Any C.G.H.S. posting in Kolkata or West Bengal. 

A photo copy of the representation dated -11/a 

08 I 2001 & 04 / 05 / 2002 along with 

representation dated - 19 / 09 / 2002, 31/12 / 

2002, 05 I 03 / 2003 & 29 I 07 / 2004 for 

choice of posting is annexed herewith and 

marked as ANNEXURE - (V) (VI) (VII) 

(VIII), (IX) & (X) IPage No.- 2 7 	I 

4.5 That your applicant most respectfully states that the applicant is 

the only son to support his age old mother suffering from 

congenital Heart Disease and has also suffered from Subacute 

intestinal obstruction in the recent past and is in continues 

supervision treatment under Advanced Medical & Research 
VI 

institution, Calcutta from dated 05 /05 / 1999 on ward. 

A photo copy of the Medical Summery reports 

are annexed herewith and marked as 

ANNEXURE - (XI), (XII). & (XIII) IPage 

No.- 47 1s ' 

4.6 	That the applicant begs to state that the Medical Officer 

I 	 who have been posted from outside the north Eastern Region 

subsequently have been transferred from D.G.A.R. Assam Rifle to 

their respective choice station. A few names of those Medical 

Officer who are junior to the applicant and joint subsequently after 

joining the present applicantin the North Eastern Region are 

shown below - 

11 
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Dr. (Mrs) A. Dutta, CMO, 

Dr.ArvidKümar,M.O. 

Vide Order dated - 29 I 09 / 2000. 

Therefore, against the present applicant the Respondent shows a 

hostile discrimination in the matter of transfer and, posting to his 

choice station as such the same is violative of Article - 14 and 16 

of the Constitution of India. Therefore, the Hon'ble Tribunal be 

pleased to direct the Respondent to consider the transfer and 

posting of the applicant as he has completed his fixed tenure 

posting in North Eastern Region since dated - 10 / 06 / 1999 and 

has offered service in various .4----.-Assam Rifle.' 

A photo copy of the Transfer order dated —29 / 

09 / 2000 is annexed herewith and marked as 

ANNEXURE- (XIV) [Page No.- 50 

4.7 That the applicant in spite of repeated representation for 

consideration of the Choices of posting have been less drawn 

attention by the Respondent Authorities and reason for which is 

best known to them. Even the family problem face by the 

applicant due to ill health of his age-old widow mother had prayed 

that he be transferred to his choice stations. Be it be mention here 

that till date inspite of'the facts that a policy exists for 

consideration of cases of persons for transfer out of North Eastern 

Region who have completed more than 3 (three) years of service, 

the case of the applicant who has completed more then 5 years of 

service work in the hard terrain of the North Eastern Region has 

not been considered. 

4.8 That the applicant begs to state that his representation which was 

duly forwarded by the Officer of the Director General Assam 

Rifles to the under Secretary, Government of India, Ministry of 

Health and Family welfare (CHS-I), Nirman Bhawan, New Delhi, 

and same was received and forwarded for consideration, on 
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physical arrival of relief vide office Memo No. - I . 14015 / Pers. 

- BS / 99 / M— 1 dated 07 / 04 / 2003, respectively, but no action 

was initiated by the Respondent No. - 1 till date, no proper action 

was taken for transfer. 

A copy of the forwarding letter is annexed 

herewith and marked as ANNEXURE - (XV) 

IPa2e No.- S 1 1 

4.9 	That the applicant begs to state that there are large numbers of 

Medical Officers working under the Ministry, 	of Health and 

Family Welfare in different regions of the Countiy, therefore it is 

obligatory on the part of the Administration to implement the 

office Memorandum dated - 14 I 12 / 1983 strictly in the Letter 

and sprit by posting other Medical officer of other regions on 

rotation basis to enable the officers who are serving in the North 

Eastern region on fixed tenure basis under the Director General of 

Assam Rifles who are posted by the Ministry of Health and 

Family Welfare other wise it would be violative of Article - 14 of 

the Constitution of India. Although the applicant was under 

special requitement for Assam Rifles yet he is entitle to be 

benefits extended under the said policy with regard• to tenure 

posting and the d\beneflts extended to similarly situated persons. 
v 

4.10 	That the applicant begs to sate that in similarly situated cases, this 

Hon'ble 	Tribunal had been kind enough to pass Order earlier 

directing the same respondents to transfer those applicants to the 

place of their choice in terms O.M dated - 14 / 12 / 1983 of the 

Govt. of India. Such Order was passed in O.A No.-253 of 2001 

vide Order dated - 12 I 07 / 2001 and in O.A. No.-341 of 2001 

vide Order dated — Ol /05 /2001. 

Photocopy of the Judgment / Order dated - are 

annexed herewith and 	marked as 
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ANNEXURE - (XVI) & (XVII) [Pa2e No. - 

4S Z 	S Zt 	I 

4.11 That this application is made bonafide and for the ends of Justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:- 

5.1 For that the applicant completed 5 (six) years approx. service in 

Assam Rifles in the post connected with Defence of India in the 

North Eastern Region. 

5.2 For that the applicant is over due date to repatriation to Central 

Health Service Orgamzation under the Ministry of Health and 

Family Welfare, Government of India. 

5.3 For that the applicant already served in hard areas of North 

Sikkim, Mizoram, Nagaland and Tripura and had rendered more 

than 5 years of field service and therefore he is entitled to be 

posted to his choice station on transfer from Assam Rifles. 

5.4 For that the applicant has since his joining the Assarn Rifles way 

back 1999 and condition of the applicants age old widow mother 

suffering from congenital Heart Disease and has also suffered 

from Subacute intestinal obstruction in the recent past he is 

entitled to be transferred posted at his choice place of posting. 

5.5 For that the Authorities have not considered the representations of 

the applicant. 

5.6 For that the applicant has acquired legal right for immediate 

transfer after completion of hard and difficult service of 5 (five) 

years approx. in North Eastern Region in terms of the order of 

Ministry dated 14 /12 /1983. 
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DETAILS OF REMEDIES EXHAUSTED: - 

That the applicant states that he has no other alternative and 

efficacious remedy than to file this application before this Hon'ble 

Tribunal representations through proper channel were submitted 

by the Respondents. 

MATTER NOT PREVIOUSELY FILED OR PENDING WITH 

IN ANYOTHER COURT / TRIBUNAAL:- 

That the applicant further declares that he not filed any 

application, Writ petition or Suit regarding the matter in respect of 

which this application has been made before any court or any 

other authority of any other Bench of the Tribunal nor such 

application, Writ petition or Suit is pending before any of them. 

RELIEF SOUGHT FOR :- 

Under the facts and circumstances stated in Para.-4 above, the 

applicant prays for the following relief's - 

8.1 That the Respondent No. - 1 be directed to issued order of transfer 

and posting in respect of the applicant in the right of the office 

Memorandum dated - 14 / 12 / 1983 issued by the Ministry of 

Finance, Department of Expenditure to the choice of posting of 

the applicant with immediate effect 

8.2 Cost of the application. 

8.3 Any other relief / relief's to which the applicant is entitles to under 

the facts and circumstances of the case and as may be deemed fit 

and proper by the Hon'ble Tribunal. 

8.4 INTERIM ORDER PRAYED FOR: - 

Pending disposal of this application, an observation be made that 

pendeney of this application shall not be a bar for the Respondents 
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to issue transfer and posting order in respect of the applicant in 

terms of option submitted to the Authorities on dated - 31 / 12 / 

2002,05/03/2003&29107/2004. 

	

8.5 	That this application is made bonafide and has been filed through 

Advocate. 

• 9. PARTICULARS OF THE POSTAL ORDER: - 

O.P.No.- I V CA,  1 (7 f - ( 

Date of is sue - V-,L 12 / 04. 

Issue from - 

Payable G.P.O. Guwahati. 

	

9.1 	List of Enclosures - 

As stated in the Index. 
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VERIFICATION 

I, Dr. Suman Biswas, aged about - c, Son. of Late C. 

Biswas, Presently working as Senior Medical Office (CHS) at ll th  

Assam Rifle, C/O 99 AAPO do hereby solemnly affirm and stated the 
LT 

i'T :1 .. 	- statement made in Paragraphs No --__2.-__ /  

matter of records and Paragraphs No - 

are true to my knowledge and those made 

in paragraphs No. -  

are my humble submission and 

relief sought for which I believe the information to be true., The annexure 

are true copy of the Originals. 

I sign this verification on this day of 29December, 2004, at 

Guwahati. 

:n-. S4/t 
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.. Advertisement. 
d 	 • 

: INVITES 	 S FORTHE: F0iLOWING p;. 
. . 	

mA (COOPERAON) IN THE DEPART. in EnlomoIoyipia Pathology from a roc- . ERNMENT OF NAONAL CA PITAL inten bImanent settling in ndo. 

% 	. 
 

I. (flcf.Wo.F.1/434/95fij1) ONE DIREC- gre in ZooJogy/BonyI speciaJisalon 
	

ANorEcHNIc.ALEoUCAION..GOV 	India before. it January 1962 whh ihe 
. 	MENT 	OF 	AGRJCULTURE 	& 	

TERRITORY OF DELHI QUALIFICA. 	
a' persanf Indian origin who has 

COOPERATION MINI&TRYOF AGRI. of exetjoflcø in taachnfresoah,exten 
	

lIONS : ESSENTIAL : Bachelors Degree migrated Irom Pakistan, Burma, Sri lanka , 

( 	CULTURE The post 
 iSSoed for SC sion wo, including aspects telatedtoStor. 

	
EIericaI Engineerigechnoiogyf0 	

or East Alric.rn Countries of Kenya, Unnda 	' 

. 	

candjdales OUALIFICAON : ESSEN- age & Preservation o Foodgrains DUTiES: a recogn4sed University or equvaIent. DE. and the UnIed Republic of Tanzania 

 enco in Ihe herd at Co'oporate/Credjt in a gonaI Head of SGC. To undertake survey 
	

degree in EIecl'jcI flginearingechn0. Zambia, Malavi, Zaire and Ethiopia 

I 	TiAL : (I) Mser's degreo of a recognised To work Under the guidance and cántrol 
	

SIRABLE : (i Cualitied in an All India 
. 	

UfliVerSityorequjvalent (ii) 8 Years expen- Of the Head otolfice of the Central Unit/Re. 
	

Examination such as GATE. (ii) Master's 	(tormerly  Tanganyika and Zanzibar) 
. 	

Govt or Cooperatjve/Cre Organisation of existing Storage Conditions at ditterent 
	

Ogy from a recognisr University or equi- Olrom Vietnam wIth the intentioof 
, 	

DEStRABLE : Dipma in Cooperation levels of handling of foodgrajns in the pro. 
	

valent. DUTIES ': Teaching and Allied permanently Settling in India. 
	ej 

from 
a reâognisod Institutionor equivaleht, • ject. To implementpublicityprogramme en- . Duties. 

HO : 	Delhi. 	
Provided thai a candidate belonging to ca• 	' 

DUTIES : Formulatnof policies, plans Visg 	under the project. To implement 	NOTE : 	' 	'• • ' 	
tegories (b), (C) (d) an (e) above shall be 

and programmes of coperatjve develop. the paining programme under the projeci 
	

a person in whose favour a 	iIaIe of 
supply, storage and inputs and other allied. eyuation for award of certificates. 

3 	

ment in general and Cooperative marketing including preparation of syllabus making 
	

lormat publishGd alohg with this advejse- . eligibility has been granted by the Govern- 

t . 	and Processing of agricultural produce arrangement br training and post training 
	

ment and NOT write to the Commission for ment. 	 . agricultural programesj particular, \{(Rof.No.F1/334/g5RI) FORTY.FOUR 
	aPPlicationformslheyarealsoreld .NOTE: Tho applicatio, 01 a Candidate In 

to go thropgh carefully the details of posts 	whose case a oertitk.ate of eligibility is 

.\ 	
Exaniinatjon 01 plans and programms re• MEDICAL OFFICERS UNDER ThE 

	
andinslruclions published belowbefore ap. • necessa, may be considered by the Corn. 

' l 	
litjn to cooperation received Irom State ASSAM RIFLES, MINISTRY OF HEALTH 

	plying. , 	 . 	
mission and, recommended for appoint. 

. 	

Govis , Cooperative Organisatns and & FAMILYWELFARE DEPARTMENTOF 2. NAtURE OF POSTS : All posts belong moor, the candidato may . also be 

- 	

olhers. Monitoring and review of the pro- HEALTH, CENTRAL HEALTH SERVICE 
	

to General Ceral Seice except other Provisionally appointed subject to t i 

- 

	

	

gess ol the cooperative#devepment . 01 the foy'!our posts, sevon posts a 
	

mentioned 	
necossn Ce$tifioate baing granted in his 

sihe1,ns/progrimma in closo coordjna. reserved br SC, three posts aro rosorvod 

	

lion niid lhlisnn with vnriolj Coniral Dopart- (or ST and lwofvo posts are rosorvod for • (a) Posts at S,Nos,1 .2,3 & S are permanent 
	lavour by the Governmint, 

	

inuiIs 

National Cooporato Davolopment OBCs candiqates . OUALIFICATONS •: ' (b) Posts at S,No5.4 & 6 arepermanenl but 
	2. AGE LIMITS: .The ae limb for various rporalion, NatnaI Level Pooporatjve ESSENTIAL : (i) A recognised medical 

	ppointmant will be made on Iempora 	• posts have been given in the advarjisp. 
Federation and other Oiänistiøns. HQ : 	

basis. 	. 	. 	
rnenl. For certain age conCessions ad 

, At present at New DeihibLitliable to 	
ond Schedule or PaIJof.the Third Sche. 3. 

PAY SCALES,& CLASSIRCATION : . mlssible to various categories pleasg go anYwhorointndia/broadinthooxigen,ol duIe(OtherthanLefltiatequal.,.t. 
	. (Figures in brackets atiheond Olthe pa, 	through instiuction No. 5. 	 • 

public service 	 .- . . 	the Indian Medical Council Act, 195. Hot.  scales  indicate the total emoluments ex- 	3 MINIMUM' EDUCATIONAL OUAUF(- 
2. (Ref.No.F.1/367,9BR.Vg) 

FI.VESENIOR ders of educational qualification5 included cluding CCA & HRA at the minimum o the 
	CATIONS: All applicants must fulfil the as- 

. 	

ADM)NtSTRAT)VE OFFICERS GRADE.) l pa II of the Third Schedule Should also ' scale). , : ... 	, 	
. Sential requirmen)5 ol the post andothar 

IN THE DEFENCE RESEARCHAND DE. fulfilIhecondibflsstjpulatediflS.bi 	'(a)Rs,3700.125.4700.1505000 	(Hs. 	Conditions stipulated in the adviisenI 

. 	
VELOPMENT ORGANISATION, MINIS. (3) of Seclion 13 of the MC Act

1  1956.   (ii) lO.lO5)róup , A', Getted for poss at 	They are dved to salify themselas be. 

TRY OF DEFENCE. Ot 1tho five'oosts one Completn 	mpulso rotating intern- S:Nos.i& 3. (The post at S.No.3 Isgroup 	fore applying that they possess at east the 

post each is reseod for STA OCs can 	
ship. DUTIES : All duties attached to the 	'A') ' 	' 	.' 	. 	. 	

. . ' essential qualilications laid down for vari 
didates QUALIFICATIONS : ESSENTIAL: post of Medical Otficer, Such other duties (b) Rs.3000:i OO

.SSOO 1 2545oo(R5847o) 	oux posts. No enquiry a3kin or advice as 	) 

hI Degree at a recogni5 	
University or as may be assned. trom time Jo time. ' . Group 'A' Gazefled for posts at S.No. 2. 

	to eligibility will be enteained The pres- 

equivalent (ii) 
Six years' administrative ax. NOTE : COMMISSION MAY HOLD A 

(C) Rs.22oo.75.2800.EB1oo0o. plus 	Cribed  essentl quatifatns are the mIn 

r PerienceinasuperviSocapacityinaGo 	SCREENING TEST IF CONSIDERED 
NPA of Rs.6OOforpay b6low Rs3000i., ThumandthemereSsesSioflolthesa 	

j 	0 

ernment, Semi.Government Oanisatjon 
NECESSARY. IMPORTANT 	(i) The Rs.85

oforpaybejween Rs.3000 but below does not enljl candidates to be caIte for 

. , . or 	mmercial ncern of repute, DESIR. 
Screening test,, if consIdered necessary, 	Rs.3700 and Rs.950 fbr pay of Rs,3700 	Interview. 	. 	, 

' 	ABLE : (i) Diploma in Peraonnet Manage. 	
illbé heldalIhefolwing centres :AHME- ad above (Rs.6860)Group 'A' forposts at 

	3.1 Where Itrenumber c4 applicatio ra 	i 

.. 	mont or Industrial Rnlation from' a DABAD, ALLAHABAD, BANGALORE, S,No,5, : 
	

coived in reponse to a,i advertisement Is 

I Director of the concernod.Lab,HQ in the PUR, PATNA, SHILLONG, SHIMLA, SRI- 
' 4. AGE LIMI r AS ON C-1.1997 • , . 	strict the numrofcandit1ates toa eason. 

, 	recognised instilutn, (ii) Experience in EHOPAL, BOMBAY, CALCUrIA CUT. 
	

Rs.220 C.7S.2800.EB.lOO.4000 	large and it will not be convenientorC 

'1 	Scientilic/lndustrialech n
ll . Organisa. TACK, DELHI,. DISPUR(GUWAHAT;) 	(Rs.6238) Gr3up 'tj' azetted for posts at 	Possible fortha Commjss,on to inteMe 	l 

tiOfl5/DePaflnentsDUTITi 	
HYDERABAD, JAIPUR. MADRAS, NA 	S,Nos.4 & 6. • 	

the Candidates, the Commission may re 

I 
adinistrativemanagementoftheLb 	

NAGAR TRIVANDRUM . LUCKNOW • (a) Not exceeding 5 years for post 
	able limit on the basis of either 	. 

' at the HO. To cordjnate and supeise all JAMMU CHANDIGARH, PANAJI(GOA) ' ' S.No1 ' 

	 , 	, 	
qualilicatjo115 and experii)n hher than 
the minimurri prescribed in the advertise- 	• 

. 'administrative functions of the Lab. viz,Re. PORT BLAIR, GANGIOK 'AGARTALA 

	
(b) Nd exceedjn 45 pears for post at 	

ment or on the basis bt experience higher 

, cruilment Promotion, posting, pay fixation, 	
RAIPUR: Subject to change depending on . S.No.3 

	. 	• .. , . : seniority, leave etc. To liaise with the . the circumstances at the discretion of the ' 
	

. than the minimum prescrijed in the adver. 

Ha'Lab on all administrative aivities 	
Union Public Seie Commissjon (ii) The 	Not exc9eding 40 years for Posts at 	

tisement or on the basis of esperien in 
S,No.2 	

the relevant field or by boding a screening 	- 

3.(ReLNo,F1/i9i,95 

R4l)ONE JOINT. DI. Centre chosen (onlyone) mustbe indicated (d) Ndt exceedjn 35' years for, posts at 

	
lost. The candidate soutd, therefore, 

1.'RECTOR(LEGALYOFFtCIA.UQUIOATO 	
ëlearly in the Application Form. No sub. ' S.Nos.4 &'6 

	....... 	

mention all Ilte qualifitn5 and expe I
GRADE-I, LEGAL BRANCH OF CENAL necessary. (iv) Candidates 'are also re- N.B. 

The age indicated against post at ' .tecN attested/self. cenffiea 
	of th

GRADE.I/REGISTRAR 0F:ooMPANtEs; sequent request for change in Centres 
will

I.PARThIENT OF COMPANY;tFFAIRS 	
for the test would be announced later'if S.No.5     	

the minimu 	uatifatlon3afld shbuat. 

 TtONS : ESSENAL : (I) Aflorneof Bo. their photographs (size 6 cms x 7 cmx) (not didafos. The ago limit shown against posts 
	, 

APPLICAflON FEE.  

. ,'. GRADE.I, MINISThY °FflNANCE, DE. be enteained (iii) The syllabus and date 
	(°) Not 

 exceeding 30 years for posts at. once in the relevant fie ever and 
above.' 

I
I
f bay/Calcutta High Court or Degree in Law of 	

returnable) alongwith 'their applications fqr 	at other S.Nos. are normal age limits and 

xpotnce as Attorneykgl praclitner and other expenses for appearing tar the FOR . SC/ST CANDIDATES UPTO FIVE 
	through crossed Postal Order(s) or Centr 

COMPAN LAW SERVICa"OUALIFICA 	
quested to submit two identical copies of . S.No. is relaxed age limit for SC/ST n• 	

Ceitates in suppo fheraof. 

a qecanised Universtty. (ii)AboUt12yes' the test, which may be held. (v) Travelling. 
OOl in these cases age is RELAXABLE 	(a)Ca ndidatesmustpayflprQscrjbedf Q. 

I Pre(orably in matters COnned with Joint Written test will have to be borne by the YEARS AND FOR OBC . UPTO THREE ' Recruitment Fee Stamp Ioi Rs i ,. 
	 • 	' _ 

Sroc Companies or wh 12 years' experi. Candidates themselves 
HO : Assam Rifles 	YEARS.  'AGE IS ALSO RELAXABLE FOfl 	(h) No fee for SC & ST catiidates Physi. 

,! 	
DESIRABLE :Adminisirativo Experi. 	

boratory practice. (b) The candidates se 	Instructions  to Candidates below. 	 vbmission of Prescribed medicalo:t i . 

nncoolAdministeringcomp5ny . 	
ANY OTHER CONDITIONS : (a) Private GOVT.  SERVANTS UPTO FIVE YEARS. c 1Y handicapped candid:os applying for 

ence. DUTIES : To adviseion Company lected will, it so required, be liable to see 5.  PROBATION : Alt persons seleed will 	cate. 	 . 	J 	. r 

I tation in a Go. Depanmant nnected with 	practice of any kind tlatsoever shall not be 	For age concession applicable to other ca 	group 'B (No(i.Gazetted) oosts are also 
, the Administration of the Companies Act, 	allowed including any consultation and a- 	tegories,  please see relevant paras ol th 	exempted hram payment r foe sublect to 	' 

i Law matters and other toga! lssus. To in any Dolence SeMce,.orpst connected 
	be appointed on probation as per rules. 	(c) Postal Ordes should be cro;sed nd 

	

lesstha n 4 yearsincludiflgfheperiodspe n t 	catty stated against certain 2osts. other 	PublIc Service COmmtsstn at the New 

processCu Caseslopedorm the duties with the Defence of India for a period of not ' 6. HEADQUARTERS At places specifi. 
	marked payable to the Secretary, UnIon  ! lh 	mpanies Act, 1956.   To pedorm the 	

on training if any, provided that (a) he/she 	wise anywhere in India or abroad, 	 DelhI Post Office. ' 
I duliexofRegistrarofCompafllesunderth 	

will not be required to serve as aforesaid , 7. PROMOTION:Three are prospects of THIS IS IMPORTANT 

 I the Depament. OTHER 'f BENEFIT : 	qu:rd to see as aforesaid after attain- 	
8. Formedical p0515, quatifafios granted 	lion ofs: 10,00 available in Head Po 	, ç 

I Beneth of added years ot 5ee' as ad- 	og th ag at 45 years. OTHER BENEFIT( . 	
U.K. shall be regnised medical qualiti. 	Office andsefected DepanmentafSuh.5t 

PTOViSiOnsOtthempanies.Acllg56T 	
aflrtheexpiot1Oyear5fromthOdtf 'pronrotion b ne higher posts wherever 	

(d) Candidates can purchase the Centrat 	' 	 . 

Aflend to any other Legalwo entrusted by appo'r tment (b) ho/she 
Will not ordinafilybe 	

the mcruitmenf rules provide for the same. 	
Recruitment Fee Stamp in the denomIna.' 

I missible undei Rule 30 oI;OCS(Peh,' Same as in Item No. 3 above. SPECIAL cations only when granted on or before. oltices and allis 

it in the space ear'marked. - a4 'Rules, is applicable to the poua.) 	
, CONCESSION': (a) Special Duty Allow- 	

ii. i1,ig7. (This shall be applicable to, for the purpose in the 'app
1  cation format 	Q 

'I. 	
n.II) ONEASSIS. 'ance; 12-1/2% of the basicpay subje ct  to 	

both EO(f) & EQ(II)..-..:. 	
andget 

I TANT 
DIRECTOR (STORAGE ANDRE. maximum of Rs.IOQO,'.. (b) Special Corn- 

SEARCH) IN THE DEPARTMENT OF Ponsatory (Remote Locality) Allowance at INTRuCIONS AND ADDITIONAL IN. 
	he post of f'e with the date :;lamp in such 	

- 
FOOD PROCUREMENT J\Nb DISTRIDU. the proscribed rates, (c) Rent free family 

	
FORMATION TO CANDDA TES FOR RE- lion stamp paflially overllowt on the appli 

a manner th.it the impression of cancelta. TION;MINISTRYOFF000)OUAURCA 	accommodation if available otherwise 
' CRUITMENTBYSELFCTION 	

cation form itself Iaking care that the 

TIONS : ESSENflAL :(i) Mfè''sdegreo sinqlc 	accommodation 	iq. 011icors 	L CITIZENSflpr 	
' 	 impression must be clear aid distinct to 	- 

,. Entomology/plant 	
Mess/club. (d) Payment Ration at Conlraf 	A Candidate must be eithór:- 	

facilitate the id1titjcation 0 the date of 

if from a recognised U è?sit'jr equi. 	Police Otpanisation .(CPO) Rates and (e) 	
(a) a citizen of India, or, 	 issue and issuing post 9ffice. 

'it,tnt OR Master's degree in Agriculture ,CSD Can:een facilities. 
w,th specialisation in Entomolgy/ptant Pa. : 	

RofNo.F.1/50o/96vt) ONE LEC. 	(b) a subject of Nepal, or 	
(e) Candidates applying from outside India 

	

from 6ro0ised JURER (ELECTRICAL ENGINEERING) 	(c) a subjaci of Bhutan, or 
. 	 should deposit the prescribed fee at the 

a Tibelan refugee who came over to Zliv? OF TRAINING (d) 	

'Con5nue 

'-c c 

cc 
 ç\C 

.çN -. 
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1- 2 25/205/98c I  

Goverrrnt o f rni 	
H stry of 14e.11th & Frrnflir  

.')9 p 1 rtment of Hea1t) 	I  
"7irnran BhW-1nNew De1hj110011 
'3lted the 

M ' M 0 FR; 	•i 1) Ti 	V•t'1 

SPECIAL RrICIRTTITMrr O T 
	 'r9 OFIc qPD OP C1TRL HELTH Svr FOR ASSAM 

RIFLES 

The Uni 	blic 7ervice COm1SSiOn récommeed 	 -- •RJswas 	
for apojntment to the oost 0 ficer in the Cnra1 	1th evj 	on the hsfs of s 

Eo M1 if1 	Th 	resient i p1ese to give an offer of ,  to Dr. 	Bjswas 	
as Mejc1 Officer on 

zr1Ur 	 Undé 
on th fh11owinF- 	- 	- 

1. Rect. 

- 	
dflri conr tj n-  

L) 	-'.• 	
othtrnit i on an officiatjg.bj$ on1 on probtjon per 	of tw years from the 	te of annojn€meflt Which may b tfl-1r1 t the iscretjon of the 
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ANNEXURE - (III) 

lExtracti 

No. 20014/2/83/e.iv 

Government of India 

Ministry of finance. 

New Delhi, the 14th  Dec'83. 

OFFICE MEMORANDUM 

"Subject : Allowances and facilities for Civilian employees of the 

Central Government serving in the States and Union Territories of North 

Eastern Region - improvements thereof' 

The need for alteration and retaining the services of competent officers 

for service in the North Eastern Region comprising the States of Assam, 

Meghalaya, Nagaland, Tnpura and the Union Territories of Arunachal 

Pradesh and Mizoram has been engaging the attention of the 

Government of some time. The Government had appointed a committee 

under the chairmanships of Secretary, Deptt. of Personal and 

Administrative reform, to review the existing allowances and facilities 

admissible to various categories of civilian Central Government 

employees serving in this region and to suggest suitable improvements, 

the recommendations of the committee have been carefully considered 

by the Government and the President is now pleased to decide as follows 

ii) 	Tenure of posting / deputation: 

There will be fixed tenure of posting of 3 years at a time with service of 

10 years and less and of 2 years of service at a time for officers with 

more than 10 years of service, periods of leaves, training etc, in excess 

of 15 days per year will be excluded in counting the tenure period of 2/3 

years. Officers on completion of the fixed tenure of service mention 

above may be considered for posting to a station of their choice as far as 

possible. The period of deputation of the Central Government employees 

to the State! Union territories of the North Eastern region will generally 

be for 3 years which will be extended in exceptional cases in exigencies 



(2 1t) 
	

9' 

of public service as well as when the employees concerned is prepared to 

stay longer. The admissible deputation allowance will also continue to 

be paid during the period of deputation so extended". 

Sd!- S.C. Mahalik 

Joint Secretary to the Government of 

India. 

,- 

c 9  



ANNEXURE - (IV) 

[Extract] 

F.No. 11(2)/97-E.II (B) 

Government of India 

Ministry of finance. 

Department of Expenditure 

New Delhi dated July 22, 1998. 

OFFICE MEMORANDUM 

Subject : Allowances and facilities for civilian employees of the 

Central Government serving in the States and Union Territories of North 

Eastern Region and in the Andarnan & Nicobar and Lakshadweep 

Groups Of Island-recommendations of the Fifth Central Pay 

Commission. 

With a view to attracting and retaining competent officers for service in 

North-Eastern Region, comprising the territories of Arunachal Pradesh, 

Assam, Manipur, Meghalaya, Mizoram, Nagaland and Tripura orders 

were issued in this Ministry's O.M. No. 20014/3!83-E.IV dated 

December, 14 th  1983 extending certain allowances and other facilities to 

the Civilian Central Government employees serving in this region. In 

terms of paragraph 2 thereof, these orders other than those contained in 

paragraph 1 (iv) ibid were also apply mutandis to the Civilian Central 

Government employees posted to the Andarnan & Nicobar Island. These 

were further extended to the Central Government employees posted to 

the Lakshadweep Islands in this Ministiy's O.M. of even number dated 

March 30th , 1984. the allowances and facilities were further liberalized 

in this Minister's O.M. No. 20014/16/86/E.IV/E.II (B) dated December 

1, 1988 and were also extended to the Central Government employees 

posted to the North Eastern Council when station in the North Eastern 

Region. 

•c 	 2. 	The fifth Central Pay commission have made certain 

recoimnendations suggesting further improvement in the allowances and 

facilities admissible to the Central Government employees including 



(2 () 

officers 	of 	the All India 	Services, posted in 	Sikkirn. The 

recommendation of the Commission have been considered by the 

Government and the President is now pleased to decide as follows: 

(1) 	Tenure of Posting/Deputation: 

The provisions in regard to tenures of posting/deputation in this 

Ministry's OM. No. 20014/3/83-E.IV dated December 14, 1983 read 

with O.M. No. 2004/16/86-EIV/E.11(B) dated December 1, 1988, shall 

continue to be applicable. 

(ii) Weight age for Central Deputations/Training Abroad and special 

Mention in Confidential Records 

the provisions contained in this Ministry's O.M. No. 20014/3/83-E.IV 

dated December 14,1983, read with O.M. No.20014/16186-F-IV/E.II(B) 

dated December 1, 1988, shall continue to be applicable. 

Sd!- (N. SUNDER RAJAN) 

Joint Secretary to the Government of India. 

0 

COO 
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A1TljC,-VF1 ON FOR POSTJNG ON CO\f ASSfONA'fI (;f)[ii\) 

Willi most rspecl 1 v;inl to draw your attention on the following subject of my posting. 
Mdi the 1LItki5j'ned is curieffily employed with 32 Asi lth]e5 as i-le(1jc,,i ( )icer (Ccwral I [eailh Service) 
l3Jii the ollIN i.sue and haing lost my father in the year 1984, 1 ant the only ot e 

to look alter mv moflier stavin in CaJcuiia ( my residence) all alone. Moreover, she is a 
),I Coujjij 1- kait Disease ad has also suffered from Subacute intestinal 	in t1e Fe;et)j past With adv;nicini' age she is gel 11mg more and rnoi e Iecblc. 

As.such, I 
"N't ever been willing to have my mother styirig with me but coukit 

o simmee thic time I oinecl the i\ssam Rifles ( Jun 1999 ). 

'Y PSe1tt LUlll being flC\V raising i unable to pn)vIdc me l)°P aec U IumnoLlat i .is applicable tO (l IS ( )Jiiccrs. 

1 hrough this communication I earnestly reqLIesL on Lo kindly post mc to such n of,  .ssani Rifles which is well established accommodation wise, well connected by 
roaF/ Au iout iwd pmcicrably etos to specialty hupita1 (namely AC & A range - .Toihnt, 31 Ak- 

Lhra, DGAP - SliiUoiu 1 CC - Laikoie, AR Hospila 	Flappy valley, 2 Silclir ,o (hai I can kec1) my nuother with me. 
Failing this, I WOuld pray For posting to the l3altalion in North Sikkim which is 

m1uuh ius  
to tiw place. 

I hope and ltIe' that von will consider mv case with sympathy and oblige me. 
I shall remain gratcful to you forever for this act of favour. 

Thankirg you in anlicipation 

Yours faithfully, 

1611,  

2001, 

32 A.R 
(10 99 APO 2 

A4 1(I cP) 

3 
 ' 

2. 

D. SU\IAN 13ISW,tS 
ivI 0 (CHS) 
Emply. No. 003568 
32 Assam Rifles 

I )k 	2001 

2 •'\1 
(:/c) 91) \P( 

Col IlK Ahluvalia 
Commit 
32 Assaut Rifles 

CerUfied To Be 



ANEXU 

From 	Dr Suman Biswas 
Medical Officer (CHS) 
32 Assarn Rifles 
dO 99 APO 

To 	Mahanideshalava Assam Riflc 
Dircctoratc General Assani Rifles 
(MS Branch) 
Shillong — Il 

(Through Proper Channel) 

PL1CAT1ON FOR POSTINGrrEMPOR&yy 
ATTACHMENT ON COMPASSIONATE GROUND 

Sir, 

This is fuiTher to my applicationno. nil dated 11th Aug 2001 on the above meniioncd 
subject. (which could not be realised due to want of vacancies vide DGAR Sig 4o. A 
154. (it 15 Nov 2001) 

Kindly be infoimed that my problems (as mentioned in the previous applitation) 
have aggravated further more and compelled me to write to your good self for 
the second lime 

I shall be much obliged if you could consider the matter with priority, and faur me 
with an early action. 

Thanking you in anticipation, 

Yours faithfully, 

iv 
Place : Field 	 (Dr human J3iswas) 

Dated. 	Jun 2002 

End: Photo copies of- 
Orina1 application for ready reference 
Medical documents 

Cony to - 

The Deputy Director 
Medical Branch 
DGAR 
Shillong - 11 

• 	s, 

COO 

> 	L 
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P11011e: 33-9833/9923 337-4247 

NURSING HOME (PVT) UMTED 
P-155 1  C. I, T. SCHEME VII M (ULTADANGA), CALCIJTTA-700 04 

-

DI SCHARGE  

.Admiued under Dr. 	 . 	

tndogr floIstrntori No. - 0 
Nam\-jI 

 

sex 	 _Rotiion 
Addros,3 (7,K A  

'T 	

. Data of Admisioii 	7 . 	
Date or Oporation 

DntoDircharno 

.,-.--

...--..-. 

8rif Clinical History 	 _____ 

INVESTIGATIONS 	A 

Oood 	
Stoo_ 

XRy Rupoit 

E.C.G.3oport 	 __,•.••_ 

310pty 11apott 	
-..------.---------------..----,.,-.--,.-.. ........ 

Trotri,rit Oporatiori__. .-,..---.,.------,-,-. --..------ -----.------.,--... .....
-.-.-. 

Cured 	•. _ 	lmproved 0 Changes 	 Died 
Advku 	, the time of dIchorUo. 

FoiIw i—To attend O.P.D. 

SItturo of H.S./R.S. 

Date  

--Z-*~? —  Sig nature  ndontVi1ijiirg0cn  

Data  

I)y  
- QZi.::' h. r /' a fyi 

32 .•iS.ci,ii ­ Yley  
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Yours faithfluilv, 

cT .S 

)ated : 2} Dec 2002 (DR. SUMAN BIS WAS) 

/ 

c) 	
XJ2 (i) 

From : 	Dr. Suman Biswas 
McdicI Oiuiccr 
Central Health Service 
32 Assani Rifles 
C/U 99 APO 

To 	: 	The Secretary to Govt of India 
Ministry of Health and Finily Welfare 
Nirman Bhawaii 	- 
New Dcliii - 110011 

Through proper channel) 

job 	APPLICATION FOR CHOICE POSTING ON 
COMPASSIONATE GROUND REGARDING 

Ief 	Ministry of Health & Family Welfare Memo No. A:12025/20/98- 
Cl-IS I dated 27 May, 1999. 

ir. 

Please find herewith an application for choice posting in presciibd 
iurnat (i.e.. proforma 1 of Ministry circular No. A.22012/20198-CHS 111 dat 30 
Mrh, 2000) in respect of the undersigned. This is further to applieatioii.sN. nil 
dajed 19 Sep. 2002. 

An early action is requested in view of the cute'hardship the unders1iied 
iacin. 

Thanking you. 

4 

Place : 	32 Assam Rifles 
C/O 99 APO 

Request for posting in profoniia I. 

Photocopies of relevant medical documeiits.(03 Sheets). 

- 

CertifiedTc Be 

Trflc c.py 
a 

.Advauce copy submitted rcr early act ftn. please. 
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DO3 - (:1-071 970, nicino tiI 25402-20C 1). RC1SOUS 
Genera! Caste. A. 1202:5/.205 	S- 

( ) 	C(iI J. K 	k. 
I CI [S I dated 32 /ssu 	iflcs /ks tli 	3n 	child. nct bi .ig able to kk a Ftr 
27 May. 	9); (frni 2-0-2CO 1 cldcriv, 	wid'3\ed 	niotlir 	siIfej'in 	from  

I 	 . i H date). con 	et1.iI 	Hear: 	Disva c 	and 	31sc, 	ubac u .e I 
1iieiinaI Obsruc iiii 	bkd 	iI dou enc1.cJ. (iii 	i.)e1. 	f I 	& T. 

KoIdaa. 
As requist fr convenient postr.g wiffiln tIe 

i\sarn Rifles could not be 	raiited to. (apIicatioii 
in [hi.; regard submitied twice, on 1 1 -0$-2O01 and 

______-----. 
-,-.---.-- 	 -- 

Lim 



A M R I -) 	 APOLLO 	y 
110-SPITALS 

ECHOCARDIOGRAPHY & COLOUR DOPPLER REPORT 

ECHO WINDOW GOOD FAIR POOR 

NMES. 	HAYA L13WAS AGE 	 SEX 	j 	F - 

4) )e 	f)p 	3.HISWAS ID NO. 	164025 DTM9.12.02 

( cm) 	NORMAL VALVES ( ADJLT) 	CH I LDREN 

2.5 2.0 	- 	3.7 	 0.7 	-- 2.7 

A 3.4 1.9r 	- 	4.0 	 0.7 	- 3.0 

0.4 0.6 	1.1 	 0.4 	- 0.8 

0.6 0.6 	- 	.1.1 	 0.4 	- 0.8 

4.6 3.5 - 	5.2 	 1.3 - 4.7 

L.# 
•j_•/ 4_. .._* 	... 

i 	I-lODE. MOD. S I MPStJN S 	 NORMAL 

•4 
4..7 60 

N01:MAL. 	rML 1OVES POSTERIORLY. 

:U --- JH'li. FiCL;PSE/ SAM OF: FtEMATURE CLOSURE . NO B BUMP. 

jfj 	:GtJF:1I At iON ( MR 

C '•)f1LVE 

N01:MAL • TF: I LEAFLET • CENTF:AL CLOSURE 

AO}I 	VEL.CCI T 	1 	 NORMA.... 1.0-1 .7 rn/is C duis 

1EN03E. 	 1' 

A}SLNi 

i. 	.: 

• 	it,,• 

-iogs!orec! Oufice: Advanced Medtcare & Reeircfl Institute Ltd., 
(A Joint Socln with Govonmenl of West Bongo) 
P-4 & 5, C.I.T. Schome•LXXII, Block-A, Garlahot Road, )<olkalo•700 029 
Phono: 440 402, Fax: 440 4803, Email : omfti@cai.vsnlneLln 

., ,øcv 41oe4o 

cc • ... 	 . 	 •. 

A 	 - 
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• A M R I 
( ) 	 A P 0 L L 0 

1-LOSPITALS 

t.. 

(ORT 
 coi 

 REC3URC3I TPT 1 ON 
- 	 =-- ABSENT 

rr'.i c:uspio vlzLc'E 
1 	II 

1DF1L 	I 	If ILUSFI]) FEGURGITT1OU = TRIV1(1L 

F 1 	1 F(- I N rrn of H(3 

11 10i 6111 1 

t 	 I  
-'i 't. 	( r 

. ......
(11-1,11  

................... 

(ELENI 1  P 

I 	j (:1)MMENI:S. 

- 

31 2E 	NçJF:M(;L, 	 Lf 	NOF:M,L 
ELAF:GE:D 	 RV 	ENLAF:(3Et) 

NO RM Or.Li WLL MOTI ON I3NQF:I1L :c 
LV/iIf.L1 7

CLOT 1DSENT . 

NO VEGETIIDN (J-1 Al'r( VALVE 
NO PF:cRDp1L EFFUSION 

lii 

NO vti: , PrA, 
.? ::m ASD tSECJNDRi tM WITH LEF.....IC) F: I I3HT FLOW. 

NORMAL. PUtMOr.IAi:y VENOUS i)RA1 NAGE 

All '  

— 

= 

- ....... 

FINAL' DI Ac3NOS1 S 

: L.tFCE 	SECI.JNDI..JM 
L.EF:T TdI k"UHT F:Lc)4 

* R'.)3 	r:  

DR. P., K. HAZF:A 
'F'rI) 	)ND. DM . (CARDIO) P61 

DIPLOMATE OF NATIONAL 10PIF:D  
COi'I3iJL0ANT CcRD I OLDO .1 ST 	 A \ L 

.4 	

1 	• 

••'••.• 

	

H 	• 	 r 	r 

• eiste 	Ofiice: Advanced Medicare & Resea -ch institute iJtd. 01 ~
(A JoInt Sector Itti Government 01 West Bengal) 
p4 & 5, C,l.T. Scheme4XX11, Block-A, Go(lohot'RoQc, Kotkata-700029 

	

I 	 Mno 440 4)02, Fax: 440 4803, EmaIl: oñrfl@àaLvir1Lrief,ln 1 '  I 

e,Il 	 •, 	

I 
• 	

f 
• 	 I 	

4. -j L 	• 	 . 	 . 

'.:; 	. 	 •'' 	 - I 	• 	 I 
4. 

• 	I ) 	I 	 • 	 • 	 .4 

• 	 f - 	------.. 

I 	 •. 	 - 

4 .  

.I 	3 

1' 

II 

	

. t 

_J. 4 
I,L 	- 



AXU 

(H hee' 
I 

eiiii tI i Je:tLU 
f

t 	ervJce 

I 	 , 1 0(i I 	, 

Co 99 AIk) 

I 	S.. . 	 '. 	 t 	.4 
(i

F  

	

'...iIt 	s..j(i\ t 	tiI(iJ 

Vl1III'..4\ 4)[ llt.dtlI IIU(I F tIII1)\ \?\helldIt (j)ept 	ol nealth) 
i'Jii]n:.In j3hawa ll  
'.1 	I 	 I 

'SS I 1..s ii 	I 

H11)W.dl 11P'' C1)IIflhlei) 

!ACATION FOR CIIOICE P()ISTNG ON 
f\M1UROl\DRI4(,_RDif't 

H n i!s'' ol' I !':aliii & Fami!'. Wel !arc Ivin.io 19o.A: 1 202 .2Q59S 
CI IS I dated 27 Nilay. 1999. 

Sr 

16.1 1 d  hcrevi th an amflicafion for chìoke f Sifl2 in prceri bed fo 
O.C _ p Ic rna 1 ol Mnistrv circ ular N /\ :2201 22019-Uh IS lit dated 30 Meh. 

VS ii_j uI [he 	ideiied. This is liii Llte4 kc at  !iettius iic, nil 	kd 
( 2. nd 3 1 ])cc. 2u02. 

I 	 I'.I 	t) 	; 	II 	 I . 	 '1 
.RUUII s Leq1Ieseu UI 	Ie'\ ul ifie I oOf ileallIl e'.'iiui IIuII ui 

II1 ..) 
£ &IIIIII• IIl..lk., 

Yc'us foithiully. 

C 	Th, 

(Ui SLJPAN IJ\5!A5' 

 
rS. 
t I)( 

i '..J 

1. 	Request IOF po;tinI ifi pwlurinnl. 

2, Photocopies of IcIvn medical dociIm:nLs.(O3 Shcct. 
A~o

- 	AdV;1Ie c' -  snhm iiid I 	cnn nin jIi 

C, 
Al 

	

r 	
I 

	

I 	I 	 S 



(3) .4 

- 	P.rofOr1iL! I 

- - 	 ii'lER
LO'L2I "rLb  

S:r I N uine l) ivat :Ofl 	l)a te of 	n 	PrioU poings 	Gi of 	 !CqSI Uasou ma etc 	Reniar 

Ick- 

No DOU 'SC OU 

DR 	

- 

lh 1 	 - --i  on O-O6 	

- 	 (Ii 

Mcdi :d O[ic r. 	R- 	 stry 	 -i 99 	
Dostiag 

-- 01 O7-I 970. 	ttneino No. 	tifl 25-02-2001). 	ReasonS 

• • 	General Caste. 	 A 12!2O5/9 	

- 	 (i) CGIIS. Kot: 

Cl N I dated 	u) 2 fct i ilcs (i) & the 	hI1d nut bu 	lc to 1ob ar 

27 M. 199)) 	(1oni 2Ô-02-200 I 	elderly. 	vidvd iothcr 	suffering from (1i ROT 1. Kli. 

ti'l dale). 	 eongcnlai Hci 	I)isease 	nd also Subacu:c 

1iitCSti:1l (T)hsIiUCtjOJ) (Medici dccii oncic.sed). 	(iii) Dept. 01 P & . 

I Kol;kata. 

i. 

---------- 

As request for convenient postia(Li vthin the  I 

Assani RiiIes could o1 be giated to. (appliCtic-U 

- 	- - - 	- in- thisgj isulnutted twice, on. 1i.-OS-2001 

- 	1 04-06-2002 respcii'el) 	 - 

As the applicant has dvcopd serious 

- 	cardiac ailment, prc.per treatment bemg not 

• 	. 	- 	
availabc iii ihren 	 p ioe places otoSt11I 

'I 

---F- -- 

	

- 	 - 	 - 

• 	 -a-- - -- 	 . 	- 	- 	_______ -- 	- - 	- 	-- 	_ i 	--•----- - - ---- __( . •- 

I ____ •- 	 --- 	
--- _ 	 ____ 	 - 1---------- 

- 	 __ 
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ed Medk2re' & Research Institutci 
i Jdhie : 	or wfth Government of 	 Berigal  

ACE: 	•0 	l' - 

;1- r) 

ji3fl:ArIUN 4O: 
	 PAOE: 1.. 

kLPORT CF ECHOCnRDIOGRAM/UOLOUR DOPPLER STUDIES 
DEPtR1I1ENT OF NON -- INVASIVE C(\ROIOLOGV 

EChO SCREEN1N( 

Ii Et1 	1 U;46 

.0 	rE; in 	thn- iiii:it. Iw 	rrn 	-aiu 1  

c- Ills 	IJE:  

CIIIS 	E P S 	0. 62 uus (VLV) 1.1l) cm 

Ls: 	3(-, cs (2 .'1 4 .C)) c;u  

(1S1 • c'ti 	l.'(1): 	li  

1 1 	. !.l 	1 	C 	in !ii t 	( 	) 

to (2.4 1 .'I) rm  

{1PPLER DATA; 

I kLI: 	I l.-:I-: "IF-LULL I '1 FEETh- 	 iLLIRI1 I ("1 1(111 
c;P.A1) t(:F.I  I 

4 

c1 Hqlii. I. C'19 I. 	••1 

tk 	1 3 1' ii) 1. . Qjs t 	/ i 

-26 - - 

I'(II3 F i Ni) 1. IU'*i 

1 HCTE;) Pill .1t'iIY PiRWRIAL PRESSURE = 4 mm I Iti  

'rcct QWLCQ : Advanced Medicare & Rescarct -  institute Ltd 
7-4 & 5, C.I.T. Schome-LXXII, Bock-A. GorIohot Road, Colcutta.700 029 
P17ine: 440 410219753/9754/9847. Fax : 440-4803 

A'S 	•t 

c.. ,.' 
ccc 

Joe 



(t) 

Advanced Medicare & Research Institute --- 	_' 	-  ---- 

	

 
A. Joint; 	t;or with Govei'nmnrit of West fonc;nf 

t'1(F1E: 	 (\GE :  

	

REFFIE> 	 I}(\ FE  

ECRISTR(\i GN tIM: 	ii/it 	
F\t3E 	2. 

- 	 I MPkESS I UN: 

	

• 	I 	Ii: 	lii 	i 	 I 	it 

	

'ii 	'liIi 	 '•'ti 	iii,, 
• 	I . 	.1 	J 

I 	i•t • I t•'il 	(II-•-i 	•r 	' • i 
I•tI 	il 	 lit I I 	 I 	II I 	lit iii 	 ii 	'I 	 • 

	

,• 	 iiij 	L - 1:r. 	ci 	 ,:d 	 iii - 1it•I 	cl 	IrlIII, •J ¶tt- 	ci 	lI(lilt-.rtc, 	t:-H 	Ii 	IuIt 	:•litiil- 	i 	 ti--  

	

. 	'titi 	t•- • 	
Iç-ii., 17 

It 	 I 	it ti 	r 	•t r 
r I(.111ir 	'.11l(fl(- 	((.t 	Ititt 	I.rr'itt. 
II 	I 	.-• 	nil 	I i: 1 I. 	I c- 	liii, 	 -ir 	ti vi(:;v lIIr. I 	1 tii1 	I 

(LItcI 	iIl.(( 	IUIIItir 	/-i( 	Iilll(tjti 

	

• 	'ii t 	It tic 	Ii Ij i 	iV 	-/ 	 •r 	liii II 	Iii tilt 1i 	i( 	.1 I I 	Fit 	i tIi 	I 
II- 

	

- 	I 	I I It . - ---- -- - - --1 r 	it_ 	•r - 
I-lu 	iii 	. 	t -  L 1 .1 

No 	 r I.1lIli-1J 	Iii 	itnty 

CONSLIJSWI -4 

OSTIUtI SECUNOUE-1 TYPE OF rISD. 

MILL) PULMCJNy ARTERIAL HYPERTENSION 

DR. DE13II 	CHITTERJFE MI) 

; 	 Medicare & Research institute Ltd. 
P-4 & 5. C.I.T. Scheme-D(XiI; Block-k Garlahot goad 

COICJIfO70 029 440 40219753/97/Qa7 Fax 440.4e03 

¶0 



( -t) 

Phone: 334-9863/9923, 337-4247 

JvSWAA 1'URSING F{OME (PVT) UMTED 
P-155, C. I. T. SCHEME vfl M (ULTADANGA), CALCUTTA -700 054 

DISCHARGE SUMMARY CERTIFICATE 

Admittod uider Dr. 	R.-l(-f',APIv1 4 	 Indoor Registration No.Q9 
Name 	-if- 	1-4 	V4 	 J ij 'r- 

--- ----------- 

Address - t, 	z A L. I _i '!:& 	?4  A 7 Vi  0 A- Pd  

0'//-) 	) CA-L.-j5 	Telephone No.' 	 - 

Dto of Adm!sori 	Date of Operation  
Date of Djschar g 0 	 '-r - 	 - -

-- 	

- 	 - 

Brief Clinical History._.._ 

NVESTIG AT IONS  

Blood 	 Urine 
	Stool 

X-Ray Report  

E. C. G. Peport 	 - 

Biopsy Fl 

El 

Diagnc,siaA -  ) i 

Treatment Operatton 	 . 

Result 	" 	Cured___ ... imptoved No Changes 	 DI edt 
I. 	 . 

Advice at the time of discharge  

FolloW up—To attend O.P.D. 
	

-----j---- -- - 

	 . 

SnureofH.S./R,S. 

Date 	
Date 	-- 

rç  o' 

4 



lIO1l1 

it) 

1;). Suinan l3isvas 
Siiior Nkdical 011icer 
('cult al I k;tItIi Service 
11 .-.ssam Rifles 
CO 99 APO 

ANNE RE( 

Tj 

1'
The Secrctar\ to OoU oil udia 
Ni misI rv olil cal lb and 11 mi y \Vcl lre 
(1 )'nl rf I !t':l Ii h\ 

Ninuan Bhvan 
Ncv Delhi 110011 	 I  - 

• • 	 2 5 ) 	0 

(Through Proper Channel) 	
I 

SuIJ 	A1'PLICATION FOR ChOICE POST 'INc ON EXTREME 
(TOMP.%SlONXl'E GROUNI) 

I 
Sir. 

I ' 	 I  

• t1ft, ase  mid heicvitli an application for choice, posting in prespribed prolbn a 
(vick Ministry f Health and Family Welfare lettct No &22012/60I2003-0HS H 
JEd 0-i September2003) in rspcct of the undersigned. • 

''Ibis i further to applications on the same subject dated 19 September 2002. 31 
l)ecernbcr 2002 p and 05 Mar 2003. You are hereby requested to consider the na 1cr 1 

'I 	I'• 	 •PI 	 8 	it with priority iii view of the urgency invohed and also the delay. which has already 
CO!1ipIICkd the problem. 	 I 

Thanking von. 	
r 

• 	Yours faithli.sllv. 
I 	 r 

	

- 	 fl. 
I 	 : 

lace : 11 Ass.tin 1i11e; 	 i 	(Dr. Sunian I3iswas) 
C/U 99 Ai>() 

1I10 : 1. Request for Transfer 
8 	 1 

2. Ph toe 	cs  tl relevant 
Medical doewnentc 

C 	II) drmLe 	 I 	- 	 copy submitiLd for e u lv 
.•' 	 actioipr,Jc&ce. 

S .  

'I 	 ,)• 	)8. 	 • . 	-• 

I 	 . 	 .\  
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(f 	
r: 

o 	
- I 	 ' 

••' 

	

• 	

• 
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1 

. 4 

'I 	• 
• 	I.  

6) 

' 

'la 	' 
il1 

•; 

J.  

c'i 	j '1 	;• 
REQUEST FOR TRANSFER II 

1)R. Sirinai I3is 
I , . 

:003568: ._ 
Senior Medical Officer 

Dte of oining in CIIS 	 : 10 JLfl1C 1999 	i 

	

I 	 I Date ofjoining th 	 une e organization 	: 10 J, 1999 (The.Assam Rifles. 
from where transfer is sought 	Ministiy of l-Iotne Aftairs) IIil 	, 	 I hDetails olilic period of Service 	: (i) 10-06-99 upto 25-02-01 
kndcred in oilier organizations 	(North Silki) 
'iluding  difficult areas like 	(ii) 26-02-01 upto 22 -04-04 

RiUcs, Aniiiachil Pradesh, 	(Mibraii & Nagaland) 
1ndanian & Nicobar Jslaid. 	30-04-4 till date (Tripura) 

	

dra & Nagar Haveli, 1.akshadwecp 	. 
Ilands, Ministry of Labour, etc. 

Reasons for 

 

	

Seek- Ing transfer in riof 	T 	 .. $ 

4WC 

;ilo'ec Code No 

)esi liit ion 

LI 

t1 w 
k I4L 

Ill 

i 

$ 4 

''I 

. 	
uju uui iuueu, \'iQOWcd mo1hei 

being the I 	

, 	 may beget catastrophe. . 
SEation(s)/org1njzatiofl(s) where 	: (i) CGHS, Kolkata 

',. 	 H 	Tansfer is desired (in order of 	(ii) Any CHS posting in Kolkala pC1ercnee) 	
or West' Bengal: 

I 'I 
i 	I 

(Si piature of applicant) 

iJ 	'I 	
Dated: 29 Jul 2004 

..''. ------- ------------------------- ---------------- 
--------- 

	

I 	, 

QIJSE IN TI JE OITICE OF '1 IL H 	DEPARTi\.1ENi'/QI1Cj \\lJjJ2J
; THE OFFJCER IS POSTED 

	

• 	
! The o11icr can be re!'ievea/\vjthout a substitute' in the event of his transfer, 

	

• 	
I Certifled that the iionnatjoii given in columns 1 

to 4 has been verified from rec&ds. 
I '  

• (Siature of the Head of office 
Depanieiit with seal) .1 4  V 	 . 	I  

	

• 	
'li 	 'V 	

V 	 V  

	

1!, 	. 

l 	;;',' 	'tt 

	

iI 	i' 	•, 	I I• 	V  

i L4t1 

L 	
I 	V 	1 	

V 
l tI Il  

i i  

,,. 	•j, 

.1 	I 	.'.' 	i I •  

	

V 	
I'... 

I 	' 

	

H 	•t_! 	rI 

I, 

V 	V 
V 	V 	

V 	• 



JR,  4  W. ,  -,.;1& 2H1U4yM IJ)Wj 	 Se 	1am 

SHARMA 
- 	

0 

-_ 
ECHORD11)1,RPHY 

- 
M-Node Da 	(Parantheses Indict Normal Adult Value In 

cms.) 
2.1. 	D 	 : 	1. 	(t.1 - 

AoE 	
. 	 1. 	(1.50 

- 2.;o) 	EF SLUPE 	J,i 	 - LI 	,x '3.0 	(2.0 
- 40) 	EPSS 	 'ch 

- 
LVIDd 	

- 	 3.4 	(3.5U 	.aJ) 	LVS (d) 	 (tj,i, -

00) 
LV U ) 	i.5 	(2.40 

- 4.20) 	LVPW (d) 	: 	1.2 	(0.fl  RV (d) 	j4.0 	(0.60 - 	 j LVEF 	 88 

• 	 TH 

Con'jajeni,c 	

. 

1.L ',1; &av, ft y- i~i , ze is rorma. •  
- 	 -- 

2. F(V, RA and PuUnonary arIry are di1-j 

zS . Tjja] MR is seen on cc.)otjr flow. 

4.. 8ig.i 	seCLIn d um is nottcj 	213 mm ). 

No vidence of Pulmonary hypertension 
I 	

I 
Noperjcardial diseate 1oted. 	

: 

COflUSIOfl: 	bD Secundum, o Pulmonary hypr- 	 . tension. 

j 

Dr. HNJN KLIMH SHRM 

	

I 	( ECHO - UMRDI.OLOG 'ST WiS'1yCU : Od Ha).th. 

• 	

--- ---•--.. 

• 	
I 	!IH 	 • 	 ________ 

tt SRL LA 
• 	 - _-_ _ 

° 

cAf 
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. 	
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- 

iiir C19 EMPI & BIRGUOSTIC IJIBOBIflORY 
For a1 PatIogIca1Investgatlons and E.C.G . X-Ray 

I 	(Govt. Recognised) 

C 
Sundayl2Noon 	 Pr' r 	Lau2... c 

Name 	
Smt.Chhny Bi3was. 	 58 Yrs. 

ReItyDr.__. 	 (ID. 	
• E-• •.. 	hest 

X-RAY REPORT  

:- 	 - 

Domes or te diaphragm are smooth. 

Both C.P.ang].ee are clear. 

Cardiac size 15 enlarged with hyooplastjc 

aortic .nuckle with run Pairnonar y  :onus, 

... Evn of Pulmonary plethora is seen. 

The app.sugeots - C.H.D. lert to Rignt 
shunt P,  A.S.D. 

SuggRGd 	Echo Cardiography. 	 . 

• 	
-- 	 . 	

. .4 	 4_i 

	

Date 	
19.6.2004. 	 I 

	

. 	 ....... . 	••.,. 

S.. 



I- 	 . 	 -- 	 '-- 

TT 

a'A; 1~ 

[Rof7mf~oclo LoR 

jl3od [) 
T7  

KLJMFt L_lAI:uvlA 

!IWSamp l e/Bill Date 
I 1 D#11571031225_ 	:11 

Report Dale 
. 

December 25,2303 pgtj T; 

Pniitt tiii ............- SWAS 	 I Sexj 	Fema). 4 	Ago I 1 5 b I Yrsi 	I MUI 	U 	 Lill  

AN NEX  

M-ModQDat 	(Parantheses 	indicate Norma). 	Adult , Vaiue In 	ms 	) 

%TT  I -- --- - --(2ø - 4ø)DF - - - ------ (j 
1 	El 	(1.5c 	- 	2.50) EF SLLJPE  
3.i 	(200 - 	403) EPE3 	H 	ø. 0.Ø0 - 

L V) 1 cI 4 	5 0 - 5.60) LVS 	(d) 	 ci 9 (0 	0 - 	1 	1cJ 
(2.40 	4.20) LVPW 	(d 	1: 	 . ----- 	12 

---- - ----- ------------- H 
I I  

Commnts 

L V 	t 
 7 
~.'a  v i t 	z e 	is normal. 

.' anr.J Pu)monary 	artery are 	dlajed. 

' adtlR 	5 seen on colo.tr 	tlow. I 
I,3u1H 

L,pc..tnrjijm 	i s note
I
d 

i . 1 1 
28 mm ) 

I I 
5. 	Nb 	eyidrice of pt.Umonary hypertension,1. 

i. 	No i j ;j, 	rJisease 	noted. 
 Ij 

(4onc. lusicin - A81) secundum, no pulmonary - 	 I: 
tens,.on, 

hyper-1 

L . r I: 
• 	 -. 

V  
I)r. 	RMiMIKUfrII:i, 	SHRMM 
( ECHO 	CMRDJ:oLoes -r 

Wi.h Y Oood P A Heait;h, 

I 
• . 

•1J•1 	I1AJIL 

III 	I 

lip 
: 

• 	w° 
L I  

' S  .• 



• 	 C) 	 ANEXURE() 

Fur all Palliologccal Investigations and E.C.G., X-Ray) 

(3 )V1 / it COJ1'ISL (J) 

90, Santoshpur Avernin 

	

l 	
Kolkata - 700 075 

	

Sjday 1 	 U 	 Phone. (Lab) 241(3-7636 

Smt.Chhaya Bisuas. A e 	58 Yrs. - 

	

ti 0 11 IR 	
R.I<.Sharma. 	MD. Dip.CARD. 	PartExamined 

Chest 	P.P. 

1(-RAY REPORT 

Cnest P.P. 	:- 

Domes of the diaphragm are smooth. 

Both C.P.anglBs are clear. 

Cardiac size is enlarged with hypoplastic 

aortic Knuckle with full Palmonary Conus. 

Evidence of Pulmonary plethora is seen. 

The app.suggests - C.H.D. left to Right 

shunt 	A.S.D. 

Suggested - Echo Cardiography. 

Uale 	
19.6.2004. 

rt- 
Radiologist 

Prof. (Dr.) Mahadov Chakraborty 
MBBS, MD, DMRD (CAL) 
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2L '72njcin J(t4tnay  
M.D. (PGI, Chndigarh,, Dip. card. (Cal.), 
O.N.8. (Gen. Medicine) D.M. (Cardiology). 

CONSULTANT CARDIOLOGIST 
.--. 

ANNEXUE 
 

Residence: 	 Al 	I 

	

Type 3R, 3ñPubachaI; 	jf 
Salt Lake, Kolkata-700 097 
Phone: (033) 2335-6608 
E-mail : ranjankumars@yahoo.com  
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ANNEXUR 
Sarka 

/ 
(OV€rnI€tht 	fldi3 
GrJ 	iitaaya 	. .j 

/ 
/ AU$it ii:1t 
/ 1rto'ato r3merni 	Ri: I g q / 

I 
sIilcrg- 723QU 

1 	 . ..... 

fA p 2003 

T1 	J oi: Jcrot.y to th e  
Qn'nt 

 
of J:nlia 	 \ 

..ltry at k1th & Family rEar 

Nici lvtx 	 I 

<.'J 	ULL'liOO1I 	
. 

R'irT FOR flTr91CN TO CLIS 
. 	

I 

I L 
I afl cI1roctcd to forward hercwith u application ::ivd 4: 

frcmo Dr Surnan 3isa, 1d.tcai Off iaer(CHS) for iking 
revers1oi to CUSS 	 . 

21, 	Xt In rouerc1 that L1ie Z11EC of the Midic-tl Offjcr 
potQ ta 	Rif I.Qs if riust  of the 0ff.tcer io cat.tc1rL 
?r thc (4irJ.i:ry 

Thr M3Lc;a1 Offjcr will only be 	ijcred oil .  h c,cjc J 
:ji of h 	rjijof, 

• (ur faithfully, 

(Sciriçh) 
Colonel 
Co1or&ei(Micj!) 

i.ncJ.. 	: oov ior nirticór 	ii jii 

I LY i. 	r -. 	 iO. 	Lii 0 	1i'D U 	)G 	Lt N  
in!3pctor Gnera1 	A/2003/0457 dt 11 	2003 s 
iJi3arn 	1:ifls 

H c/o99Apo 

.nch(Xntey:na) 
. 

.- for info wrt th1r ION Uo g 11024/: 
l/i-2003 dt 04 Ai 	2003 iliso 
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c1rRAZ AUXINISTRATIVE TaIBUML 

Original Application No.253 of 2001 

Dato of Orders This the 12th Day of JuIy 2001. 

HON • BLE Lr1RK. K. SHhRMA jDM INISTRM' IVF MHBR 

Dr.UJJii Ry 
S/OSh.rj Par1zzal Ray, 
t3rk.ing as Sr.McdjcaJ Officer. 
1 Aaan R.tfl ec • &taat,l, 

4 	- Kn 
./ ( 	 ... Applicant 

By Avøito Hr.M.Chfl&.. 
tr0H0Dutt, 

ANNF.XURE C 

10 Tho Union of India. 
Through the Sccy, of the Govt. of Xndia, 
Zilniotry of Health & Yamily Welfare. 
Uoi Delhi. 

Tho Secretary to the Govt • of Xndja 
tiinictry 	Ho &ffairc 
Government of India, 
N0v Dothj. 

The Under sccye to the Govt. of Indj 
iinictjy of Health & Ptmily Welfare, 

•. 	 Govt of Indja,  
No D31hi. 

The Director General of Aacaia Rifles, 
* 	

Hcadqrtor Shillong 

5, Tho Dy.bjroctor(gjin) 
Asoa, Rifles, 8hillong, 	.•. Reaperndente. 

Mdl. 
By 

(3 j( 

By this application the applicant has requested 

for transfer and Posting in choice station in the light 

of the 0.54. dated 14.12.1983 ieued by the Goverzuent 

of India. Ministry of Pinanco. The applicant was recxnsuon.. 

dad for appointment to the Central Health 5erices. The 	:. 

contd/.u. 
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appucant ha s served Assam Ri fi es in NorthEastern Rion 

H  since 3,5,1993 and has served more than 7 years. The 

applicant acqired a right for the benefit of choice 

atntior po3ting givon in the light of the O.M. No.2001/2/ 

• 83//I'1 dated 4,12.83 iseied by the GoverlAeflt of India. 

Ministry of Finance. Department of Expenditure after a 

specific tenure posting. The Civilian Fployees of the 

Central Overent .ployees are entitled to choice 

station posting after ocpletioA of 3 years tenure postingo 

The. applicant auiitted repreaentatiO dated 20.9.1996 

and 15.4.99 giving his choice station of posting outside 

\tbe N:,jon. The applint submitted another reonta 

on(AAnCXUr&1 	tch has been rejected by the order 

i, 
ited 14,l1.2000(An 	rsVI). The applicant 1 s case has 

lu 
an rejected on the gro 	that the applicant was 

• 	specifically recruited for Assam Rifles. N,..Regiofl. in 

• 	
consultation with GoverxL*Oflt of India • l4inistry of Health. 

The respondents have further stated therein that his 

• 	 of posting will be considered in 
request f&r choice place 

	J 
due course. Keeping in view the administrative requirement. 

The respondents have not filed any written statement. 

HOwevOe ?4r.B..Pathak argued that in view of the shortage 

of officers in the NJ.RegiOfl the appliCant 0  s request 

could not be accepted. Mr.M.Chaflda learned counsel appearing 

on behalf of the applicant refers to the Judgmeflt 4 Of this 

Bench in OA,Ho.250 o 98 dated 8.1.1999 and 0..NO. 287 of 

2001 datcd.2.2.200l. In the said judgmont it is held that 

the Govornmeflt servantpOst5d in the N..Region are entitled 

to choice station posting on ccxip1etiofl of fixed tenure. 

4- 
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?pplioation is allowed with direction to the respon. 

donto to consider the case of the applicant for his trana- 

or from the 3orth Eastern Region and posting at a place of 

hic choice 1  as early as possible, prafeably within 3(three) 

• 	 DoDtho from the date of receipt of this order. 

• 	 Zipp]icatjon is "ccording].y allowed. There shall 

hot-Qver, be no order as to coats. 

• 	 •--- - 

Sd / MEMBER (AD M) 

(.. 

:• 

I 

I 

Secl' Unite' (f) 

CA T. ( i cv 4 rj 411 i 4wCF1 

I 

COO 
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- ANNEXURE (ç/) 
"4. \ 	CN'tRjj.. AJZ4INI5ThATIVE TRI8UNA, OUWAJjATI BENCH. 

°\ 	Original Application No. 341 of 2001. 

) 	Date of Order g This the 1st day of May, 2002. 

The 
, 

Hon ble Mr Justice D.N.Chowdhury,Vjce..chajrn, 

Dr. Rajeev Ranjan, 
son of prof. Rajendra Prasad Singh, 
Medical Officer, CHS, 
6 0  Assam Rifjes, 
P.O. KhUflaa. Arunachal. Pradeab. 	• . .APplicant 

By Advocate Sri i .Chand. 

-Versus- 

Union of India 
through the - Secretary to .  the 
Govt. of India, Ministry of Health and F.W. 
New Delhi. 

The Secretary to the Govt. of India, 
Ministry of Hcine Affairs, 
Government of India, 
New Dethj.. 

The Djrectbr General of Assarn Rifles, 
Ministry of Hc*ne Affairs, 
Aswn Rifjoa, 
Shillong. 

4 • The Deputy Director (inn.) 
Assam Rifles 
Shillong. 	 . • . Respondents. 

By Sri B.C.pathak,Addl.C.G.5.C. 	. 

CHOWDHURY J• 	 . 
. 	 . 

One more case of posting at a place of his choice 

in terms of the Goverent policy. The applicant was 
initially appointed under the Central Health Service (eMs) 
as Medjcaj Officer.ogthe recomJiendatjon of the UP 

his appointment to the post of Medical Officer under CHS 

• 

	

	in the Ministry of Health and Family rlf are his services 

was placed under the Director General, Aasajn Rifles and 

he was posted in 6, Assam Rifles and he is serving in the - 

-\'ame place till the date of filing of this application. . 	 . 

• 	 - 	
. 

• 	 :.• 	 . 	
Contd..2 

- 	 . 	. 
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Re subjtted application through proper channel for 

transferring him from A.asam Rifles to CHS for posting hi 

any of the CGHS Dispensrjes at Patn, Ranchi or New Delhi. 	I  

On 2.9.2000 his representtjon was forwarded by the 	 • 

Commandant indicating that officer was to complete his 

flOrm1 tenure of three years during February 2001 in Asag 

Rifles and due for posting. He accordingly recmended 

: for •pomtjrig him out to one of the station chooaen by him 

on completion of three years tenure. By Memorndum dated 

259e200 the DGAR was inforrd that application for 

poe t.thg of the applict was returned unactioned as 

edica1 Officer did not camp'ete the normal tenure of 

four years in the Organisation with the direction to 

advise ha the officer to suit application on COp1otio 

of tenure for processing the case. The applicant assailed 

the legitimacy of the said order. He 	this application. 

2. 	A per the prescrjd norms communicated through 

the memorandum dated 14.12.1983 in respect of faciljtjes 

for civilian employees of Central Government serving in 

North Eastern Region and Union Territories the tenure 

posting is provided for three years at a time for of fiers 

with services of 10 yearc or lees and 2 years of service 

a time for officers with more than 10 years of service, 

:jcn completion of fixed tenure of service the authority is 

O:COfl5idr his posting to a station of his choice as far 

a5 poseibj. After completion of his tenure the applicant 

no doubt is entitled for Consideration of his case for 

posting in a choice place0 The respondents In its written 

statement hover referred to the O.M. No.MoF(Espr) s I.D. 

dated 27.7 2OOO wherein it was 

that the office memorandum dated 14.12.83 waa 

Contd.,3 
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j3 
not applicable to the employee on initIal posting to 

the 1!orth Eiistorn Region. The policy guidelines were 

/< itod to render justice to the employee poSted on 

orth East Region. The authority itself indicated that 

he applicant is entitlod to bo considered for gotting 
'•'':"' 	0- 

onoico place of posting. The applicant has completed 

J his tenure and therefore his cso requfres consideration. 

30 	 Upon hearing Mr !4.Chanda, learned counsel for 

the applicant and Mr 2.C.Pathak, loarned Addl.C,o.s,c for 

tho respondents and considering all aspects of the matter 

and also in the light of the judnent and order passed 

earlier in simjlr O.ii.315/2001 disposed of on '24.4.2002, 

r tho respondents are directed to take up the matter of the 

applicant also for pouting him out on, completion of his 

tenure with utmost expedition. The respondents are accor-

dlngly directed to consider the matter afresh for posting 

the applicant out of N.2.Region as exeditiouoly as 

possible in the light of the observations made in this 

application and also in O.A.315/200-2. 

subject to the ebservations made ebovo the 

czpplicatUon stands dispäsed of There shall hoover, be 

no or&r as to coats. 

• 	' T 	 /VICE OiAIRMAN 

Cer 
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IN tHE 	 PIE TRIBUNAL 	. 

BENCH: GUUAH All 

In the mal- ter of 

O.A. No.340 of 2004 

	

Dr. Surnan Biswas 	...ApoliCaflt 

-\JerEus- 

Union of India t, Ors. 

.... Resoofldent 

4- 

WRITTEN TATErEr-T FOR f'O ON PEHLF OF 

REPrN)ENT NO.1,2,3 & 4. 

i, CdrtL N. Kka'r- 	working as cAi4 L 	Oj- 

	

iA 	 Office of the Directorate General Assam ifies,Shii1flflg 

do hereby solemnly affirm and say as follows :— 

Th at I am th a 	 0 	 t 

f'fice of the Directorate general Assam Rifles, 5ni3long and as 

tuch fully acquainted with the facts and circumstances of the case. 

he application and have understood have gone throuoh a copy of t  
he contents thereof. save and except whatever is specificallY 

dmitted in this written statement the other contentions and 

tatement may be deemed to have been denied. I am euthorised to 

file the written staten'ent on behalf' of all the respondents. 

That the respondents have no comments to the statements 

made in paragraph I to 4.1 of the application being factual and 

matter of record. 

That with regard to the statement made in paragraph 4.2 

of the aprilicstiofl;the respondents beg to state that the applic2flt 

was appointed to the post of Medical Officer in Assam Rifles, uner 

	

' 	Recruitment for 1ssam Rifles, vide Govt. of India, rijniEtry 

of Health e. Family welfare Memorandum dated 7_5_99(Qn1fleXUr9-11 

of ths present Original ApplicPtion). It is further resp-ctfuliY 

submitted that in pursuancG of Central AdminiStrtie Tribunal, 

No.315 1 2001, a sched Guwahati Bench order in G.A. ue of transfer. 

• 

	

	of CH doctors from Assam-RifleS order of their seniority has been 

prepared. in the said Original Application, the Hon'ble Tribunal 

	

vide their judgement dated 24-4-2002 held that :— 	 - 

Contd..p'2 



f E 
(2) 

IAppropriate mechanism 15 to be explored with utmost 

pediency, so that the morals of such officers can bem kept high 

d that can only be done by authority finding out the solution 

rans?orriflg them out as per their seniority In the North East 

gione 
ConFidering all the aspoctE of the matter, I direct the 

3sponclentC to take us the caSe of the applicant in the lipht of 

e observations made in the judgerPent as well as the policy 

jideilnes on posting out on completion of terms with utmost 

xpeditiofl. subject to the observatinns made above the application 

tands disoosedtt. 

A copy of O.A. NO.315 1 200 1 the Honble Tibunal judqement 

ated 24-4-2002 is attached as Annexure-I. 

ccordinglY a schedule of transfer was drawn by the 

inistry of Home Affairs for transfers of CH doctors out of Assam 

rifles on the basis of their seniority in the Assam Rifles, i.e. 

hose doctors who joined rssam Rifles early will be transferred 

irst. Assam Rifles had then drawn a seniority roster and 

irculated it to all units where CGHS medical officers are posed. 

The Fedical Officers are being reverted a per the ?eniority roll 

lafter taking due sanction of the i'i.nistry of Home Affairs. As per 

Itho seniority roster Doctor Suman fliewas can be considered for his 

transfer in the year 2005 only. 

That with regard to the ctatementniade in paragraph 4. 

the apjlication, the respondent beg to state that the office 

ftemorandum No,20014'2//G.IV dated 14 December,193 issUed by the 

Ministry of Finance, Department of Expenditure, Govt. of .Thdia 

1 providing choice posting to the Central Govt. Employee on their posting to the North Eastern Region including the Doctors 

belongingS to the Central Health Scheme (CH) l's wrongly interpreted 

by the applicant. Ninistry of Finance, Deptt. of Expenditure E. Ii 

(') Branch vide their letter No.0F(EXpdr) IS I.D.No.E.II(2)'EII 

(B) '2000(509) dated 27-7-2000 have stated that as regards th 

issue relating to Tenure of posting of the employee posted in 

North East Regio n, DOPT has clarified that there is no general 

Poliby of posting and transfer of Central Government servants 

working in various flinistries 1Den aTtments. The ministries' 
rmulate their specifi c scheme laying Departments are comnetent to fo  

down the post tenure/station tenure keeping in view the availa-

bility of manpower, functional needs, financial constraints an 

ensitivIty of posts etc. 
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(3) 

I true copy of 1v'inistry of Finance Department of 

Expenditure E.TT(B)Eranch vide their letter No.flF 

(E xpr)ts I.D. No..II(2)E—II(P)'20fl0(5 0 9) dated 

27-7-2000 is attached as Annexure—IN 

S. 	 That with regard to the statement made in paragraph 4.4 

of the applicatio n,the respondent beg to state that the CGHS 

1edical Officers are posted to Assam Rifles and serve till the 

reversion orders are received from the iTinistry of Health & Family 

Welfare, The Central Administrative Tribunal,Guwahati Bgnch had 

•ruled on 24 April 2002 in OA No.315 of 2001 (Annexure—r refers) 

that 'Appropriate mechanism is to be explored with utmost expediency, 

so that the morals of such officers can be kept high and that can 

only be dbne by authority finding out the solution by transferring 

them out as per their seniority in the N.E. Region' 1 . 

"considering all the aspects of the matter, I direct the 

respondents to take up the case of the applicant in the light. o 

the observations made in the judemont as well as the policy 

guidelines on posting out on completion of terms with utmost 

expedition. Subject to the observations ifiRde above the application 

tands disposed", 

Accordingly Assarn Rifles had then drawn a seniority 

roster and circulated it to all units where C'H' rerlical ofricers 

are posted. The medical officers are being revPrt9d as per the 

seniority roll after taking due sanrtion of the r'inistry of Hbme 

Affairs. As regards his application, It is submitted. that though 

few posting prior to Jul 2000 ordered by the riinistry of Health 

& Family Welfarer have been implemented in letter but no posting 

has been carried our in the light of Government of India letter 

dated 27 July 2000. Itoreover Govt. of 1ndia,rinistry of Health / 

. 	Family lilelfare, 	New ')elhi7  vide their letter No.27-01-2005 has 

intirated that "ag schedule of transfer of OHS doctors from Assarn 

Rifles in the order of their seniotity has ben Pat prepared. As 

per the schedule the apolfcant can be considered for his transfer 

out of Assam Rifles during the year 2005, for which necessary 

action will be initiated in this Finistry in due course of time". 

Copy of the letter dated 27-01-2005 is annexex herewith as 

.Innexura— III. 

In view of above circumstances, the despondent further 

beg to submit that as per seniority list of the doctor preosred 

by the 1inistry, the posting of the petitioner is due in the year 

2005. As such tha resondent respectfully submit that the present 

original Apolication lacks merit and the HON'RLE Tribunal may be 

pleased to reject the present Original Application. contd..p/4- 
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60 	 That with regard to the statement made in paragraph 4.5 t  

4.6, 4.7 and 4.3 of the application,the respondent beg to state 

that though few posting prior to Jul 2000 ordered by the inistry 

of Health & Fmiiy Welfare has been implemented in letter but 

no posting has been carried our in the light of Govt. of India 

letter dated 27 July,2000. 

.7. 	That with regard to the statement made in paragraph 11.9, 

4.10 and- 4.11 of the aoplication,the respondent beg to state that 

the judoement of Hon'ble Tribunal has been received in a series 

of the caseS and forwarded to flinistry of Ho-me Affairs as well 

Ministry of Health & Family Welfare -  for further implementation 

of the Learned Tribunal order but same has not been accepted by 

the Govt. of India and referred to the Govt. of Indi Merro dated 

27 3.ily,2000 under which it has made clear that persons who are 

particularlY enrolled for the North East Region, are not entitled 

to the benefit of choice posting after cornpleti-on of fixed 

tenure, a s stated in Govt. of India, Office Memorandum dated 

14 December 198. 

8, 	That the respondnt have no comment to the statement 

made in paragraph 5.1 to 5.6 of the application. 

9. 	That the applicant is not entitled to any relief sought 

for in the application and the same is liable to be disrniss,ed 

with costs. 

!ERIFIT!I 

I, Cot NI (WY6Q.t Kk ai'v-to 	work 5. n g as C 	Lc 

in the Office of the Directorate General Assam Rifles,hillonq 

being duly authorised and competent to sign this verification 

do hereby solemnly affifm and state that the statements made in 

paragraphs 1. W- 	 of the application are true to my 

knowledge and belief, those made in paragraphs 2 

being matter of record are true to my information derived there 

from and those made in the rest are humble submission before 

Li  the Hn'bie Tribunal. I have not suppressed any material facts. 

And I sign this verification on this the (O th dy 

of 	cS 

DEP h NENT  
(WIIrnNS XhcncJ 
('tl.nd 

- a - 	 IThrarate Gs*ra! Asai, POW 
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CFNTRL ADMINISTRATIVE TRIBUNAL, GUWRPT BFNCU 

Original Application No.31 of 2001. 

4 Date of Order : This the 24th Day of april, 2002. 

11 

THE HON'BLE'MR JUSTICE D.N.CHOWDHURY I  VT.CE ° CHAJRMN. 

Dr.Tarnal Kanti. Roy 
Sb Shri Anil Kumar Roy 
Senjor Medical Officer 

	

• 	2 M.GA.R., Asgam Rifles 
it4ajntence Group, Silchar 
District: Cachar, Assam. 	 . . . applicant. 

By Advocate Mr M Chanda, Mr H Dutta, Mrs N 1).Goswamj 
&. Mr .G.N.Chakrabor , . 

-Versus- 

1. The Union of 1Incii 
Through the Secretary to the 
Government of India 

Miniry ofHeaith & Family Welfare 
New Delhi. 

.2. The Secretary to the 
GOvernmet of India 
Mins€ry of Home affairs 
Government of Ingia 

New Delhi. 

The Director General Of Assam Rifles 
stry of Home affairs 
Rifles, Shillong. 

• ( 	r 	) ki3 , e .Deputy Director (dmn.) 
\ CAM Dl4:1.,, . •, 	. .• . Respondents. 

Mr B C.Pathak, Addi C G S C. 

• 	 0 R U E. R 

'-.. 	V
-71L
T

.
his• application 	under • section 	19 	of. the 

tCkI 	Admnjstratjve Tribunal's act, 1985 has arisen and is 

directed against the order dated 14.11.2000 declinIng 

o accede to the prayer of the applicant for posting 

Contd. /2 
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him at place of h i s, choice in the following 

circumstances. 

The applicant was initially appointed in the 

Central Health Services as a Medical Officer. He was 

transferred under Assam Rifles and initially posted at 

Jhalamukhi, Manipur under 21 Assam Rifles and continued 

theie till september, 1995. DuringaSsignmeflt at 

Jhalamukhis the applicant was sent to Jammu and Kashmir 

for about nine months and thereafter he was transfered 

to 29 1ssam Rifles in September 1995 and posted at 

Kohima, Nagalànd where he. served upto necember, 1999. 

In December, 1998 he was transferred to Silchar at 2 

M.G.P..R., Pssam Rifles where he Is still continuing. 
Region 

fter serving for more than sevn..y,.ars l.n N.E.L the 

applicant submItted a representation for posting him 

1 VR 'ri?1 	
t and give him a choice posting in terms of Office 

randum No.20014/2/83/E.IV dated 14.12.1953 issued.. 

by he Government of India, Ministry of tinance, New 

De1hi whereby the authority provided some special 

facilitIes to the civilian employees of the Govt. of 

IOfl Including the facility of 
India posted in N.E.Reg  

transfer and posting to choice station after serving in 

' 

th •N 

:.Ilapplicant.

ReiOn for a specified tenUte, 3 years in case 

of the. 	
Failing to get appropriate response 

iIifrorn the authority against the representation submitted 

the applicant knocked the door of the Tribunal by way 

of an application which was numbered and registered as 

0.A.387 of 1999. The aforesaid OJ. was disposed by 

• 1 

Ii 

Cotd ./3. 

L: 	LI 



/\NuOG-J 

	

( 	C 	'_t 	• ________________ 

,•. 

. 	 3 : 	7 / 
...). / 

J
thj5 Bench on 16.6.2000 directing 

	

 
decide 	 the respondent to 

	

1 	
the representationfiles by the 

ap plicant 
entjoned at Annexure3 to 5 o th said 

  lIght of 	 the
the circular and instructions on thesUbje 

WIthin the prescribed pejod 
	The 

	

 
at tentj0 	 appl 	

drew 
to the authority 

Of the order of the Tribunal 

and the respondents authority by it scommunicat 

	

dated 14.112000 i 
	

i 
nformed the appli 

	

indbIljt 	 cant about it5 
to accede to the request 	

Hence this 
application assailing the litimacy of the order of 

the, respondents.  

2. 	
Mr.M.Chand 	

learned counsel appearing for 

the applicant submitted that the respondents authority 
acted 

Indls.criminateiy in the matter of 

	

 
P°stl 	 transfer and 

ng. Mr.Charlda Placed before. 

	

 
order 	 me some transfer 

s that took Place. on 16.1.2001 
 

ficers from 	
transferring 

	

1STR41 	

Assam Rifles to other stations vide order 

:t::bil:r:r:0;:sh:e :::::: 

ion 

Central Health Services Officers 
in 

Without Showing any concern for their Posting 

	

- - 
	

the N.E.Region. The learned counsel for the / 	

submitted that the respondents are althrough 
dr 'U 

• ong unfairly to thee Officers. 

	

3 	V 	
Mr.B.CPthk learned Addl.ccSc 

respondents 	 for the 
on the other hand, submitted that 

	

 Office Me 	 the 
morandum dated 14.12.1984 

Is not applicable to 
those persons who are initially posted in 

Contd./4 



Contcl./S 

4 

In support of his cotentiofl he referred 	to 

the Government 	of 	India Circular No. Mo(Expr) 

I.D.No.F.II(2)/EI(B)/20 	dated 27.7.2000. Mr.Pathak 

submitted that the circular dated 14.12.1983 is only 

applicable to the Central Govt. Employees who are 

posted at N.E.RegiOn on the basiS of 

transfer/deputation. The order does not apply to the 

• 

	

	employees initially posted in N.E. Regiofl.The order 

also indIcated about its concern that has arisen in a 

number of pending requests for transfer of doctors from 

ssam Rifles and also the unwillingness of doctors 

selected 	through 	the 	Combined 
	Medical 	Service 

•  Examination to join Pssa1fl Rifles. The Ministry of 

Health & Family Welfare has already taken upthe matter 

with the Ministry of Home Affairs for decadrement of 

TRi 
the CHS posts from the Assam Rifles and also, filling 

the posts quickly by them so aato release allte 

t 	* 

 

JS doctotS. The order further mentioned about the 

. 	
Ministry of Home Tffair5 directions issued by letter 

.' 

/41v• 

.Ited 5.9.2000 decadering all the CHS posts for forming 

MedicalCadre for 7ssam Rifles. The Ministry 

•vAly 	
of Health & Family WeLfare 

requested the Ministry  

• 	
to withdraw the Medical Officers • till suitable 

f creation of a Medical Cadre 
arrangements are by way o  

for Pgsaifl Rifles. it was also mentioned that all the 

serve in Pssam Rifles would 
doctors not willing to  

ultimately be taken out from there. 



4. 	
I. have given my anxious consideration on the 

/ 	
matter. The authority no doubt expressed its anxety to 

withdraw the Central Health Services Medical Officers 

froth the Assam Rifles, but at the same time the authority 

also kept in view the public interest, mainly the 

1nterest of the Assam Rifles who are working in difficult 

areas. It was mentioned at the Bar that the Ministry has 

alredy constituted 'a Transfer Committee for 

consderatjon of the case for posting out such officers. 

The base of the Central Health Seviceg doctbrg who are 

working in the Assam Rifles, no doubt, has its own merit. ' 
I 	 . 

Their grievanceg for posting them out requires early 

Solutions. The authority has no doubt expressed it 

concern, but then these doctors cannot be kept guessing. 

The respondents must keep their side of the bargain. 

......................... 
ApprOprjat mechanism is to be explored with utmost 

pediency j  so that the morals of such officers can be eeft;r4  I S TO 

high and that 	can only 	be 	done 	by 	the authority 

g out the solution by transferring them out as per 

seniority in the N.E.R.egjon. 

Cohsidering all the aspects of the matter, I 

direct the respondents to take up the case of the 
-. 	........ 

the light of the observations made in the 

judgment as well as the policy guidelinepost.ing out on 

)comeion of terms with utmost expedition. Subject to 

stands thdohservations made above the applicationL disposed.,,' 

There sha 1, however, be no order as to costs 

uor 	
, 

'Sc'." 

::'; 
Is' 

Guw 
!I1 

1' 

. 	_.I.. 	.................................... . ..r__.,',, 	•'.-.' 	 .....,. 	 .. 



-' 	 . 	 . 

	

rv1irtisti'orviiialice 	 . 

l)cpartiiiciit of hxpeiidituie 
E -11  

Reference Ministry of Ilealli, & Pamily Welfaie'sO.M. No. C-1701 1/5/99-
CH-l1 dl. 16 5 2000, se king cia, iuluition fot udiiiissibihty of (lie Nuitli Enstein 
Pacnge as avatlable to Cenlial Guvci11111ci1 ehlpk)yCeS Oil (hIM! posting to NfRcgion, 
to he ducto nq l)eIoflgillg to Cciitral. Health. Sebethe (Cl-IS) in terms ot' ,lljmnce 
Minktiy 1s 0 M dated 14,12.83.  

'I he concessions / mccnUvcc gi anted vkte this Ministi y's 0 M No 
200H/2/81- E 1V dated 1112 81 ale applc.ib!e to Cciitial Goveinment Pmpluyces 
who tite posted to any state /U I oIN 1 Region on (lie basis of tiaiisIet/kpuLntion 
1 lil oider does not apply to the employees oft their initial posting in Nktt( As tegaid 	4 
Elm issue iclating (C) TtflI.ite of piI$ting Of the Cifiployces tiosled in NEJ.'1OPT ha 
chin ifled that thei e is Ho cnei at Policy of posting & ( I flhlSiCi of Cciii! 1d Govu ninelit 
3d vaiitq working iii various Minkti ics/Depat tincuts The Munsti ks/Depii I itients in

11 

competent to f'oi mutate their specific schemes laying down (lie post tenut e /sRition 
tenure keeping iii vievy the avaUabihit of manpower, functional needs, financial 
constiatnts and sensitivity of posts, etc In case any fuuhet cmi ilications inc desited 
on tthis issue,,thie itiatter may be taken u'direetIy with tli l)OP&T. 

ii(1leahih) 	. 

Mol(Ipr)'s I. D. No I'.t I (2)/i. 11(1 )/2000 dñted H 	. 
\ 	. 	
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SPEEL POST/CAT CASE/P14. 

No.C.1701112105-CHS.II 

/

Government of India 	. 
Ministry of Health di Family Welfare 

.\ 	
. 	.; 	 New belhi, the 	Jqñ., 05 

. 	 ... 

Joint birector, 	 . 

nanKutlr,!a 

0 	
Guwahati-3. 	 *H1LL,.b 

..rG 
• . 	 Oeni. F'' 

Sub:- QA No. 325/04 and No.340104 filed by br. P.S. Rawat, SMO,: 
and bt Sumcin Biswas, SMO, Assam P1fle respectively before 

• 	CAT Guwuhati bench regardihg their transfer.  
• 	

1 	 . 

Sir, 	 . 	.: 

I am directed to encloe herewith a copIes of QA No. 325104 
and /04 filed by br. P.S. Rawãt, SMO,and br. Suman Blswas, SMO, 
Assam Rifles receIved from beputy Registrar, CAT Guwahati øench. 
Yo are requested to approach the Govt. Counsel and request him to 
kindly defend the cases on behalf of Union of India. You are also 
requested to inform the Counsel to appear before the CAT, Guwahati 
bench on behalf of Govt. of India, Ministry ,  of Health di Family 
Welfare on 28 th Jan., 05 and oppose the admission of the OAs on the 
following grounds:-•. . 

i) 	br. P.S. Rawat and br.Sumari Biswas were .recruited 
peclflcally for Assam Rifles In the year 1998 through a 

/ 	. 	special recruitment drive conducted by ,  UPsc. Copis of 
Memo. No. A. 120251210198-CH5.I dated 04.02.99 and 

., No.k12025/205/98-CHS.I dated 27.05.99 are enclosed 
0• 

EB I 	A"pursuance of CAT Guwahati bench order in' QA No. 

f 	I 	 )J315/2001 filed by br.T.K. Roy, a schedule of transfer of 
CHS doctors from Assam Rifles In the order of their 

General 	 seniority has been prepored As per the schedule br. 
P S Rawat and br Suman Biswas can be considered for 

/ 	
iJheir transfer out of Assam Rifles during the year 2005, 

/............ 	for which necessary action will be initiated in this 

/ 	 Ministry in due course of time. 

2. 	In case the' OAs are admitted inspite of above referred 
arumenfs, the Govt. Counsel may be requested to seek 8 weeks time 

.. 

 

foo filing the c
'I
ounter reply in the resective OAs, 

'I 



/ 
12,  

fr 

	

3. 	As such the parawise comments for the QAs will be forwarded 
to you in due course. 

	

4 	The Ministry may be apprised of the further developments of 
the cases from time to time. 

Yours faith ully, 

• 	 (7 

(ARVINb (JMAR) 
UNbER SECRETARY TO THE GOVT OF INbIA. 

.Coyto: 
.blrecfor General, AssomRifles, Shillong - 793 Oil. 

	

2. 	Sh A K. ChowdhuriAddl Central Govt Standing Counset,Central 
• 	 • Administrative Tribunal, Guwakati Bènch Guwahatl - 780 010 

(ARVINb KUMAR) 

a 	
UNbER SECRETARY TO THE GOVT OF INbIA 

H' 

• 	H 	• 	 • 	.• 
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